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Da nand'No. 19—MfnUbry of Gxterâl Affairs anl 031 n noawealth Relations. 1225—64

Demand No. 39—Tribal Areas.  . .....................................................................  1225—64

Dejuand No. 40-—External Affairs.  .  .  . . .   .  ,  ,  122J—64

W d hsday, 9th Maboh, 1949—

General Budget—List pf Demands  .  ' ......................................................................1266—1314
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CONSTITUENT ASSEMBLY OF INDIA (LEGrSLATIVE> 

DEBATES.

(Part II—Pbocbbdinos other than Questions and Ai?swbrs).

Saturday, 5th March, 194fe

The Assembly met in the Assembly Chamber of the Council House at a 
Quarter to Eleven of the Clock, Mr. Deputy BpeHker (Shri M.' AnttnthMsayanani 
Ayyaiigar) in the Chair. * ,

QUESTIONS AND ANSWERS.

(No questions : Part I not published.)

COFFEE market EXPANSION (AMENDMENT) BILL   

The Honourable Dr. Sysma Pracad Modierjee (Minister of Lidustry and 
Supply).  Sir, 1 beg to move for leave to introduce a Bill further to nmend 
tiid Oolft̂e Market Expansion Act, 1942.

Itr. Oepû Speaker: The question is;

“That leave be granted to introduce a Bill further to amend the Coffee Market Kxpanmon 
Ad. 1942*\
The liiotion was adopted.

The fiODOQimble Dr. Byama Praaad Mookerj«e: Sir, 1 introduce the Bill.

THE GENERAL BUDGET—GENERAL DISCUSSION—cowcW.

First STAb̂ ĵwcZJ.

Sbii  Hanumanthaiya (Mysore ŜrtffSyT̂The Budget prc»sented. to jthia 
ITousr} h<is bten called by different names.  J tor one would call it the “inoen 
tivelolMdustrialistsy Budget; ,I would give it another name, “agriculturist® 
nowherôatbepictiinfe’'  Budget. The niosl̂ serious question thatyis facing 
the country and agitating the mind of this House is the problem of food. That 
probleiJi has in no way been tackled in this Budget.  There it; not a single pro
posal, tiiere is not eytiii a word oysympathy fpr agriculturists. Every proposal 
made, very sentiment expressed, is for the iiidustrialists.  Not that I grudge 
th i concessions made to them, nor do I grudge the incentive given to them—I 
’' want this country to prosper industrially.  At the/same tiflae 1 want the most 
serious of the problems that India fsiĵs today, namely agricultural prcxiuction, 
to be tackled with  much seriousness and with as much eajpsestness as has 
been displayed in the case of indiistrial  productioin.  Nol̂ ubt the leanted 
Professffr who happens to be the P'inance Minister for the time being dwelt ̂)on 
food production and its problems indirectly. He says the problem is sfnoua» 
we ar̂ importing food grains worth R̂. 130 erores/every year, that our wtorling 
balances are being depleted, and that our balance of trade is upset.  lf>okft 
at it from the wrong point of view; he does not look at the problem from the 
point of view of]its inherent merit.  Sir, this reminds me of a story where a 
wHe began to cry on the deathbed of the husband.  She was crymg. “Wlio 
wul hercaftei give me jewels, who will hereafter prôvide ĵie house and côn 
forts aniyrar and cosmetics?̂’ That were the arguments used over (he dê h' 
bed and profwieTj was she carying too. So also, here agriculture is sympathiifVi
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[Shri K. Hanumanthaiya] '

with  wept over by the Finance Minister because it hâ upset the balaroe of 
tradêepleted the Bterling balances and caused an expenditure oif Bs. 130 
tjrorefi a year.

But what has he done really to see that this agricultural production is stepped 
up? What is the amount he has allotted for the purpose?/What is the incen
tive he has presented towards "that  end? He weeps over argiculture in the 
fashioii of the wife in that story. Here l\e weeps over agriculture for bis awn 
reasons, not with a view to give it thqiincentive it deserves, it needs, and it de
mands. T

Why has agriculture been jieglected iu this fashion? The primary reason J 
attribute to the very psychology, the very composition of this Cabinet. This 
Cabinv̂t consists of people who never had occasion/to go to a village and see 
things for themselves—at least the majority of tĥ m—I concede there may be 
very honourable exceptions, but the majority  th  ̂know nothing of the rural 
az'eus, theii conditions and difficulties.  They)̂onsor Bills to fix minimum 
wages iot industrial labour. Have they ever thought of fixing the miiiinium 
wages or the minimum price tl\at ŵ have.to pay to the producer of foodstuffs? 
The honourable Minister for Industry and Supply/ fixes the margin of profit for 
the various merchants \vho d̂al in controls; takfe for example cloth, he W'ants 
the procurer to have about two per cent, profit, the wholesaler about three per 
cent, and the retailer about nine por̂cent.  Has any Mii'ister in this Cabinet, 
inChiding the lionourable the Leader, ever thoyght that the agriculturist also re
quires an incentive and margin of profit?  It is, a sad thing to recollect that 
the father of the nation who ledius to freêiĵ m iioA always two things in yiew, 
tile V llage and the villager anîit is a sad cominentary upon the formation of 
the Cabinet ancL̂e policy pursued by our Leader, the Prime Minister, that 
these tw.'i/thingsjnave gone completely out of the mind and consideration of the 
Ccbin#,*t.  I v̂e not seen during these two years of the working of this Cabi
net syst(‘iri of government, a.single m̂easure introduced in this House for the 
be;iefit of/Hgriculturists and for stepping up  agricultural production. We no 
doubt make fiery speeches saying that if we do not produce ipore food we will 
pi'rish.  All the grievancas of tlie rural population are* met Vith by the 
speeches, by lip8ympathy,/and not by solid eoijcrete action. What is it that 
impf dpR agricultural production?  The figures show that our deficit is only 
about 10 pery,ceut, and we were importing that̂ 10 per cent.  But now we are 
impdrtirig ttVthe tune of fis. 1̂ crores worth of foodstuffs. When Rs. 60 crores 
worth of clrfth was being imported, Mahatma (iandhi saw what a draiiwt was 

) and he invented khadi.  Hq preached t̂he spirit of Bwadeshi.  We haJjoo luy 
the coarse Tchadt oloUi at higher prices in order to stop this drain and m orfep
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to see that this spirit of swadesi 
of things ar̂ tbat we are paying

I, took root in the country. Now the travesty 
la higher price to an agriculturist in America or 

Argentina and not the same price to the agriculturist in our own country. This 
is a sajl state of affairs and nobody, no Minister including the Prim̂ Minister 
Has paid attention̂ this aspect  the matter.  We have to dp three things 
in'oîer to step up agricultural pro4uction, and J shall make three concrete 
BUMestions. Let us consider, who is to produce? ‘ Afijer all’ the villager has 
toTproduce. WhM̂ not These
pebpie will get by way of ration whatever they want, leaving the agriculturist 
iialfstarved. They toow how to manage for themselves.

So aft«r all,villager has to produce.  Now, every man who gets 
ted in a villageJSrifts to the town.  Eyery ablebodied man gofs to a factory. 
The educated and the able bodied go into the tô , into the urbfm area, where 
the incentirt t6 earn and the means to earn are far greater than/what are avail
able in the i*uria areas. A man who cannot earn Bs. 20 a month in the viUaga



 ̂ike same man gaps to the town, and if he works, aa a oooli in the rail* 
way station, he wiU/eam Bs. 20 a day ahaost.  That is the state pf things. Jix 
ordrr to st̂e that agriculturists gep incentive, we must fitŝ fix the prioe, not 
ĥat is called the “fair” prioe, which is fixed by the whims and/fanoies of Gov* 
«mmeut ofRcials or Ministers .as the case may be.  But we must go about it 
in a methodical manner; we must appoint a Committee cpmpospd oif cpnsumers, 
purchasers and impartial people to fix up what is requyed to produce a given 
quantity of grain and allow a margin of profit such â/you allow to the retail 
cloth dealer—̂uine per cent, or so. I would even go  the extent of request
ing Government to allow not e\ej>̂ine per cent, but to allow six per cent, net 
profit to the agriculturist.  Youjnaye fixed the dividends at six per cent. show( 
the same consideration to the agriculturist.  1 do not want morê ̂consideration 
than tlxat, fix the iMrgin of profit at six per cent, and then fix the price. 
You use arguments,/what are called the “spiral of inflation" and are arguf 
ments of theoiry which you have  learnt from books. . But these arguments 
won’t help us m the matter of production of food or in stopping this drain of 
ils. 13U cioreŝ n food imports.

It is good that Government is making a deterinined effort in order to solve 
the agricultural problem. They want more agricultural machinery to be im 
pô d and manures to be purchased.  For that purpose, they have applied 
îpftl.e International Bank for Rcconstructioin and Development. Very good.
I hope they will be able to get what they want.  I am told that the Internation
al Bank has got only about 400 million dollars of money and I do notAuppose 
we will be able to get much out of it. We will Kave to depend upon̂ôr own 
growers than upon external help. Now this Bank and this International Môia 
tary Fund deserve some attention. The International Monetary Fimd wasl̂  
stituted in 1945 and the then representatives who went on behalf of tha Gov
ernment oil India were not repreaentatives of, Free India or of this responsible 
Govenunent.  Sir Jeremy Raisman led the Delegation and he fixed the quota/ 
for us. The other day 1 ask the I’inance Minister whether, after the mlvenf 
of our freedom, he has made  efrort̂ to revise the quota alryidy alloted/to 
us, and he was pleased tq say,. wJiether we got independence/or not, it did 
not matter from this point of. view. This is the psychology whiA is holding yp 
the present Govtrnment.  If w6 have not been able tp satisfy the peoplê if 
Congress ideology and psychology have npt been ̂plemented "in this country, 
it is because the Ministers entertPviji such notions'about our hHrd*wo.n indepen 
denĉ “it does not matter” to them—yes, because many orf them were career* 
istspi the previous regime and they are careerists now. I am sorry if it hurts 
the feelings of people. It has become the fashion of the Leader of the Party and 
the Deputy Leader of the Party to woo people fwho were either silent or active 
ooHaboratoiu of the British imperialism.  Tĥy think all the firstrate brain is 
concentrated in the heads of t’loisa people. Congressmen are feeling as if they ape 
strangers in their own house.  Unless theypepple who fought for freedom, who 
knpw the Congress ideology and who know what Mahatma Gandhi stood for, un
less tl̂y come into the picture and̂ implement the ideiology of the Congress, this 
Gov«rnment will continue to be what it is. / It will become more and more un 
p#pulfir, with the result that some of us, p<x>r people, innocent people who haye 
I nothing to do with the working of this Government, will ultimately find that ve 
iose our deposits in the elections.

Again, Sir, I was referring to the International Monetary Fund. Even the 
Jtaisman delegation has agreed to the present quota with the reservation that 
they will be able to press their claims later. The International Monetary Fund. 
...  which is a very important international organisation is dominated 

by Amerioa.  There are thr̂e well known jprinoiples hi fixing the 
<quota—̂population, national income and yolume of trade.  None  of these

OBKIBAL BUDOBT 1111



[Bbri K. Hanumaaithaiya]

prihciples have been takeii into consideratien. It is the power politica that 
counted in the matter of composition and the fixation of quota of the I.M.F. 
Has Government oi .India ever paid one moments attention to this aspect of 
tne mutter ?  They go on as merrily as the previous Governments were doing. 
They think,that what has already been fixed by a previous regime is sacrosanct 
for ever. This is the psychology which they have to change in the interests 
of the country and in the interests of the Congress and in order* (o give a good 
name to the leaders who havêchor̂en these men. That is my humble opinion.

Mr. fiomi Mody (Bombay: General):  I hope my honourable friend the Fin
ance Minister is not unduly depressed {The Honourable Dr. John Matihai: ‘No, 
no.') over the criticisms which have been lavished on his Budget.  If he will 
look up the Budget debates of the last twenty or thirty years, he will find much 
the same things have been said without doing any damage to anybody.  (Pro/* 
iV. O. lianga: ‘August 15 is the only change.’) There never was a perfect Bud
get, o.id there never will be.  May be that in some age when men have learnt to 
live without the Army, the Police, the Secreflkriat, and above all, Cabinet Min
isters {The Honourable Shri N. V, Oadgil: ‘Hear, hear; and members of the 
lTou.se r then ix Budget may be produced syhTch may be earned with universal
acclamation, but till that time..............{An honourable Member:  ‘Then̂ there
will be no Budget I’) But till that time the Finance Minister must make up his 
mind that he is there to be criticised and condemned and that no consideration 
will be shown to him.

Speaking generally, the Budget speech is characterised by vigour and lucidity 
the sort of statement which one would expect from a person of my honourable 
friend s ability and knowledge of economics.  But there are several gaps w'hich 
I thiak I ought to point out.  The thing that stands out is that in the course of 
the. whole Budget statement, • there is no exposition of the monetary policy of 
Government and that is a defe(*,t in i\n otherwise admirable performance. \\̂at 
sort of policy Government are f?oing to pursue in tĥ matter ,of regulation of 
currenv'y and credit is a matter which is of fundamental importance, and 1 hope, 
at any rate in the course of his reply to  the Budget debate, my honourable 
friend will say a few things about the way in which he looks at the whole ques
tion of monetary pojicy.  Then, again, I wish that my honourable friend had 
referred in a little more detail to the failure of the borrowing programme uf 
Government in the last year or two.  There is a huge deficit in capital account 
which hv̂s duly found mention in the Statement and the Explanatory Memoran
dum. I w’ould like my honourable friend to dilate a little on that and tell us 
exactly how he proposes to finance the capital programme of Government.

One other criticism, which is not a criticism so much of my horiourablo 
friend as of his predecessors, is that some attempt ought to be made to provide 
more accurate budgetting. A budget which on the expenditure and income side 
is out by 00, 70 or 80 crores is not a budget. These are abnormal times and I 
recognise that what was possible in the happier days of old may not bfi practi
cable those days. Both the expenditure and revenue.side may show consider 
abk* difierences from the budget estimates; but, by and large, I think it is neoes 
sary that the Estimates should be more accurately framed.

Taken as a whole, I regard the budget proposals as sound. Despite the cri
ticisms which have been made and the criticisms which will continue to pour 
in for the rest of the month, looking at the present position and the econon̂ic 
muliiise from which the country is suffering, the need tor restoring confidence, 
the nneti for balancing the budget and the need for taking of! taxation which 
'proved to be deterimental to progress and production, I say the budget) as a 
wholêis sound. My Irîndi say, il is all very well for you to say thi»
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for the simple reason that there are several features which are of help to you, 
(.4n honourable Member: ‘That is true.’) That may be true; but there are quite 
a few w'hich are not of help.  So far as I am personally concerned, I do not 
‘ stand to benefit by the reduction of taxation on the top mconies, w'hereas I. 
may have to pay a lot more for my cigars, wines and the other little things with 
\fhtch I solace myself in a world in which everybody is so harassed and unhappy, • 
VVhiitevor budget my honourable friend may pr̂ uce, he must make up his 
mind that there will be plenty of critics who will say that he was friendly to the 
rich, callous to the poor and indifferent to the middle classes. These criticisms 
have to be taken with a grain of salt. Incidentally, salt, in spite of the fact 
that the dut\ has been taken off, has not been made any cheaper.

There are various types of critics in this House.  There are economists; 
there are lay critics.  The o«ly difference between an economist and a lay 
critic is this: an economist is right on his facts and wrong in hifl conclusions,
w'hili5 a lay critic is wrong on both.  There again, my honourable friend has 
much reason for comfort when he feels particularly depressed by some virulent 
criticism of his economics.

•

My friends are in the habit of thinking, at least they have said so,—what 
they think is a different matter,—̂that this is a rich man s budget. What do they 
want?  Do they want direct taxation to go up to 100 per cent? Do they realise
that in 193839, just before the war, direct taxation bore to the revenues a pro
portion of 23 per cent, and that has gone up today to 61 per cent, even with the 
reductions proposed by my honourable friend?  Fifty one per cent by way of 
direct laxntion of income, I should say, was good enough for anybody. It will 
interest my honourable friends to know that this ratio of direct taxation to gen
eral taxation is hieh(3r in th\n country thnn in the United Kingdom and in the 
Dominions.  Take also the incidence on incomes above Rs. 25,000. It is glibly 
said that the rich man escapes.  First of all, I do not know who is exactly rich, 
barring a few blackmarketeers and profiteers, a very exclusive class to which I 
do not belodig.  In fact, I belong to the very happy class of people who are 
genemlly not affected by the budget; I live on overdrâts, and if there is a capi* 
tal levy in the country, they can attach them for all t care.  I was saying that 
if a man is rich who enjoys an income of Hs. 25,000 and over, the rate of taxa
tion is higher actually than in the United States and Canada, two of the load 
in;? induRtria! countries of the world.

The f̂eneral reactions to the budget, as the Government may have seen, are 
favourable.  But, I nuist confess that I am  disappointed at thereaction of 
the Stock F.xchan̂es. The prices have actually receded winô' the budget was 
announced; hut that is not the fault of the budget. I think lliere is a general 
mnlaise which lies too deep for most people to comprehend.  I think one j'eason 
wliy this has happened is that a great many people, after the reassuring sfSeeehes 
made by my honourable friend the Finance  Minister and other members of 
‘Government nhoiit the economic position of the country, expected miracles to 
happen. Some of ns did what we could to sound a note of caution. While I 
do not̂old with the pessimism of the stock exchanges and also to a certain 
extent of the hnsinesf, community, the capital position of today must be fairly 
a?.eeKsed.  First of all, the great change that has taken place in the last few 
years is the shift of income from the richer classef; to the lower income groups. 
Unf*Trtun«tely, Government have not found it possible to tap these sources for 
•contribution to their loans. I think a ccnocrted attempt, made for a saving 
tirive or an attractive issue placed on the market for the particular benefit of the 
smaller man, would brjng out considerable sums of money.  There is also the  ̂
fact that there is a considerable amount of money in the black markets, which '
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naturally will not come out urJeBs you devise ̂ome method of proteetioi). That 
is a thing which we have to face up to. There are these two reservoirs into 
which a lot of capital has flown in the last few years, which are not being tapped 
jand cannot be tapped for one reason or another.  ^

f̂ffiraving eaid this, I would ur̂ge, as I have urged over and over again in the 
last twelve months, the business and the industrial communityto shed its f(ar, 
and relying upon the ero>ving iPealism. of the Government and their new approach 
towards the problems/of the day, to go ahead and give to the country what the 
country has a right  demand from it. I repeat the industrial community has 
a duty towards the country wljich has too be fulfilled. After all, we are not fair 
weather sailors ;̂ we have to take the lean with the fat. This is precisely the 
time when the country wants the industrialist to shed his doubts and come for
ward boldly to make hijs coiitribution to the countr/. In spite of what has been 
very recently sa.id about/he business and industrial comnuinity, it ha 3 a proud 
recoril behind it̂ At a time when every conqeivable kind discouragement was* 
given to capital and enteq)rise in this country, a few people CQime forwai’d and 
establifihed an indu’striarstructure which, in "spite of its deficiences,')ltill ranks 
as the cjighth largest in the whole world.  That has been achieved m spite of 
Government discouragement and in spite of discouragement from the capital 
market as it is ordinarily understood. I hope, Sir, that the business and indus
trial community may haye an ̂ven prouder role to play.

Now, the key note of the budget ifii subdû optimism.  I am an optimist 
and J would like to look at the rosy side of things even in spite of what 1 hear 
from these benches oflf and on./Byt optimism must be ip ̂ts place, and T think 
the time has arrived for jolting tl?e country into a realisation of the situation with 
which it is confronted  The country must be n̂ade to face facts and 1 would 
suggest to my honourable friend̂ hat, as .a preliminary .to that an Economic 
Survey such as is issued evpry year in the United Kingdom .be issued by this 
Government setting out all the salient features,of the Nation’s econoî, so that 
economists and laymen would equally understand what the popition'fis. So, Sir, 
I hope that, before the next budget is out, the country will be prepared for what 
is coming by a proper knowledge and appreciation orf the true economy of the 
country.  So much is glibly said about what is right and what/is wrong, with 
the country altpgether, the mass of the pepple including pjBople in this Itouse—if 
I may say so without any oflPenoe—are not sufficiently instructed in the true 
facts of the situation.

There are certain salient features of the country's economy which! I would 
like to briefly touch upon before I go on to one or two points which 1 wish to 
make about the trend of Provincial  and Central tax;ation. In the forefront 
stajids inflation, and I should say in spite of all that has been done/in the last 
few months that it is still far frqm controlled. It i«; true that prices have stabi
lized themselves. So far so good, bvit that is not theMd of it all; the time has 

 ̂come w’hen they must start receding.  T find fromKhe figures that the whole
sale prices which have steadied since June last year are still very high, and so 
far as the cost of living is concerned, which means really the retail price, there 
has been a longer time lag between it and thê’holesale price than is ordiviarily 
th«? case. ' Retail prices must start receding and it is only when that hapĵns 
that we can say tĥt we have seen the end of the P̂ak of inflation.  fli

*What du you suggest?*) muhlubri  piijdncttoii.

It has been recognised, ni)d it is a truism, that increased/îroduction is the 
only remedy and when wc met in the Central Advisory Council so ably presided 
over by my honourable friend Dr. Syamaprasad Mookherjce, figures were given 
whidh tended to draw a somewhat optimistic picture. Figures’can be made to
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say anything almoBt, but/ooking at them in the right way, 1 ghould say that 
while it may be true that there has been an improvement in production, progress 
has been disappointing. Tĥ real favourable faotors ar&ait̂improvement in tl;e 
relations between capital and labour resulting in theJTMqotion of strikes âd 
lockoufcs and also an improvement to a certain extent̂n the transport situation.
I don’t want to give a gJowing certificate either to the Labour or Transport 
Ministry, but it must be acknowledged thaf there has been some improvement 
i)ijth€ situation. So far as the measure which was intended to combat infla
tion viz.̂ dividend limitation is concerned, it is really ineffective, and as a matter 
of fact lythiiik it is recognized hv the Finance Minister himself that its value is 
only psychological and as a matter of fact whatever value Dividend Linjitation 
had, has been more than offset by the wage increases which have been sujbse 
qufntly given. "

Then I come to anotheyaspect of our economy—the food situation. 
garding production I do nor know ŵhether there are any reliable statistics; I 
don’t think there aie, and so, what̂ever I may say iŝ bject to that quali
fication,  So, also, what the Food Minister has to say iiĴ at connection should 
be subject to that qualification.  So far as I can judge, the production of food 
grains in 194849 was actually less than in the preceding year. I don’t know 
which bf us is right, but the fact re.mains/that more and more foodgraiiis have 
to he imported; as the Prime Minister observed yesterday it is th(* very ease* 
with which we are able to import foodgrains from abroad that is coming in the 
wjiy of our taking drastic steps in the restoration ô ur own foodgrain economy. 
We are opt to think that the mere dumping of tractors and enormous quantities 
of fertilizers is going to do the trick. It certainly is not going to do tnat. Un
less we have trained the agriculturist in the proper use oy&aotorB aîd feriiliten, 
they are going to be an expensive luxury and are not going to result in any sub
stantial increases. The truth is that while there has been a f̂reat deal of p  ̂
paganda for growing more food, it has not penetrated to ̂the countryside,TOnd 
what we need is, some agency set up in the villages whereby the cultivator can 
be induced to grow' more and bi?.tter varieties of food.  In a volume recently 
issued bv one w’ho can speak with some authority—Dr. Burns—he estimates 
that 'by/improved seeds and improved manure, certain foodgrains can be in
creased 10 per cent, and others 20 per ĉnt. Let us not therefore think exolusi 
vely in teiins of tractors and chemical fertilizers. Let us try and see what the ajffri 
culturist even with his primitive ways canldo and for that I say propaganda has 
to seek down to countryside. '

Then there is the refugee problem which is sadly affecting our economy. The 
other day, in the course of 4  Supplementary question, 1 asked whether any 
effort was going to be madêtp come to some understanding with Pakistan over 
this problem because otherwise 1 ŝe it V goijig to be insoluble. There is neitl̂er 
housing nor employment por food for a)l tfic millions of refugees who have been 
uprooted from their homes. The Prime Minister’s replŷp̂ffas an emphatic ‘No' 
there was going to be no approach; later on the Prime Minister qualified this 
reply.  I.would say without fear of contradiction that Government will come 
to a stage very soon when they \vill have to make some arrangement abojut re 
patriationyat least of thqse people who may be sajd not to have been pĉrmanent 
ly dispkced.

There are one or two other points.  \Ye have been fighting inflation, but 1 
hope the honourable the Înancs Minister realises that the trends of both Pro
vincial and Central taxation Are inflationary—excise on cjoth of the (’entre, and 
excises in the provinces on articles o( necessity like chillies, tiirnioric etc. How 
is the cost of living to cpme down? Such taxation of necessities onseM purely 
from the reformist zeal of provincial governments, whiph makeŝhom thrw
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away large sources ol: revenue, and tax tlie. necessities of the poor.  And I won
der whethdr my honourably, friend realises also that tHere is a conflict between 
the. _])olicieB pursued  Centre and those pursued by the l̂ovnioes.  The
Centre gives su\)sidiesĵr food, but items pf daily consumption are being taxed 
by the Provinces.  There are also,  encroachments on the sphere of central 
taxation by some of the Provinces.  In one province, there has been a capital 
gains tax imp(>sed on immoveable property. Is that in/consonance with the 
general ])olicy of Government? This is a matter which nriy honourable friend 
might look inkx
I shall now refer to the question of external trade. I would say that the 

value of barter arrangements hM not been sufficiently rerUised.  It is true 
that most of oiir trade has to be by bi,lateral or multilateral exchanges, bnt T 
think ill order to make sui'e thftt this country receives in actual quantitier, what 
it needs m6st, ’naîly, tood̂ains, it is essential  to have some barter  arrange
ments.  I Tbelie ve' there/was some such barter  arrangement in the  case of
Russia only very reĉntl/.  We are impprting enormouA quantities of foodgraina 
froDi the MiddleEast and South East Asia, in exchange for ̂ ûmer go<̂s 
which are just  essential to them as their foodgrains are to/f̂ ,I hope my 
hqriourable friend in the Commerce Minjstry ŵ̂ll consider the necessity of div
erting some of the ordinary channels of trade to barter arrangements with speci
fic countries in 'reîpect of, specific commodities.
f inAHy, if I take a peep, into the future, 1 will Isay I am full of hope and 

confidence.  This country has  vast resources in  materials.  Its human
material |s rich and in abundance,  tt may be  that the  mass of the
people are illiterate  sup̂rtitiojjys, .'But  considering  the  mass  of 
people ill other countr̂s/ there is  a considerable degree of intelligence 
in oiir nxasses, which witrf  proper system of education ,would produce first 
Maîs ciizens, citizens w;ho cap compare v̂̂ith those of  any other country. 
Then, pur credit̂is high, and our dpot position  sound. And above/ajl—and I 
say this because 1 have often criticised the Central (jovenynent And I hope 
to keep on criticising them till the end of time—above all, I say  Sir, the 
Central Goverpirient has got an inestimable  .asset in its prossession today 
nnrholy, thef̂ neral confidence of the people of every sectjoâ n̂d speaking 
for an impcfrtant section of the people, though not numerically, I would say 
that̂ our Government is more and more pursuing policies  which  command 
our confidence and which entitle them to our fullest support.  I say that this 
assest is of inestimable value, and I hope that under the leadership of the 
Pr lue iVIinister iind the Deputy Prime Minister, and under the able men whom 
they have gathered round them, this country will go ahead, in spite of the 
fact that today there are a great  many rocks and shoals ahead.  I  am 
however, quite certfiin that when the present economic storms  have  been 
weathered—and we are by no means alone in encountering economic storms— 
our country will have forged ahead and placed itself amongst the leading powers 
of fh(̂ world. "
‘  Dr.  B. Pattnbhi Sltaramayya  (Madras:  General):  I had observed
scrupulous silt;nce all these days, and coming at the fag end of the debate, 
I vcmIIv find myself in ivn unenviable position.  Because I have ̂reat regard 
for Dr. Matthai, tlierefore my commiseration for him h qu.te in proportion 
to tliat regard.  Like most of us in this House, w’e are unable to locaie our
selves betw’een our convictions and our affections.  We are deinocrats to the 
core;  hut  feometimes  aristocrats,  at  least  intellectual  aristorcrats,  or 
plutocrats or even capitalists. In my home, though by annual income does not 
average over Rs. 3,000, I am supposed t̂ be a capitalist.  My wife is a 
social St. My one son is fast becoming a commun'st.  And thus we ar9 
representing the tendencies of the times, and perhaps stand to profit which 
ever party ooipes into power. This process of transition is inevitable, whether 
it be in the family or in society or in the legislature. Whom do we represent
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in ihlB country?  We are the representatives of three and a half crores of 
population, out of tliirtynine  crores, and therefore do  not represent even 
one>tenth of the total population.  NaturaHy our taebe$ and tendencies have 
bOi‘n moulded by what we learnt of economics and politics in the last genera
tion, and Dr. Matthai is the brightest representative of that generation.  At 
the same time., he has culture enough to see what is coming ahead.  His 
difficulty, like our difficulty is, to reconcile the past with the future,  thus 
mnking the present a mere void.  In fact, there is no such thing as present, 
xbecnuse the. present at which I began to speak has already receded into the 
immeasurable past, and we are facing the future.  Apparently Dr. Matthai s 
colour is coming and going, between a tendency to help the capitah'sts and 
draw the fugitive capital into the markets of India, and at the same time to 
play the part of a democrat. He is piaying the parts of a political Hyde and 
Jekill.  Dr. Jckill tells the capitalists, “I am doing you a favour” and Mr. 
Hyde tells the democrats, “I have not been very partial to  these  peopk; 
after all 14 as. as against 15̂ as. is not much of t reduction in  regard to 
incometax̂”  Neither would believe him, and they both have assailed him. 
It is no ̂ x)nder, because he who tries to glease all, pieases none, this is the 
•position that I see now.  Accordingly we have got a budget in  which  ihe 
very members of the party to which the honourable the Finance Minister belongs 
have assailed him, and assailed him as if they were members of the opposi
tion. This is a most incongruous situation'that I see, and I am afraid I may 
have to take note of it in some other capacity, because either there is party 
ôvt'Tnment or there is no party government. If there is no party government, 
let it be said thal; there is none, and nobody would be more  pleased  than
myself.  But if  there is  party  government,  there must  be  discipline
also along with party government.  Responsible government is fUwayjs based 
upon party principles.  This means, unfortunately  that there must be lot of 
secrecy about tlie  prepartion of the budget.  The Minister  preparing the 
budget does not break it even Co his colleagues till eleven o’clock the day on 
which it is being presented.  Therefore the Ministers themselves are not able 
to adv.se him, and even if they do advice, it is perhaps; too late, for he has 
ftlready prepared his speech and it cannot be  mended.  So  this  position 
lequiies  to be looked into and it (Joes not present a very edifyin:̂ 
si)ectacle that members  of the Party sjjould descend upon him like a wolf 
on the fold. But ut the same it requires also that th.9 Budget, to the extent 
to which secrets can be shared with colleagnes, should be prepared in consul
tation with a certain number of people who can be trusted to keep confidence: 
ip which case alfl this criticism would not be present. I am only concerned 
to know that anyone who has watched the proceedings of this House would
be over îorue by the fact that ibis TTousc has been cent per ccnt. arrayed
against the Finance Minister.  Even those who have given compliments have 
given lefthanded compliments.  Omr honourable friend, Mr. Das of Orissa 
has said that be cannot give bcnrtv (̂f̂ ycongratulations and the honotir

able Miss Annie Mascarene, with true Christian sympathy for the  Finance 
Minister, has showered ample encoiiiums on the Finance NDnister.

Now I do not wish to speak on many matters but I would confine myseJf 
tQ a point which has not been stressed by other friends, and that relates to 
Accounts and Audit.  I have been rather proud of making myself unpopular 
by lookiag into accounts in every situation, particularly with fellowCongre.j  ̂
men who are not very advanced in the matter of keeping accounts.  I am  
ratlier maticulous about these matters. I bring the same mind to bear on tlie 
events relating to this House and I regret to say that  tlie  Appropriation 
Accounts have not been presented to this House and the Public Accounts Com
mit Ic*̂ has not met for three years. This is a sad story to relate before you 
all. Mr. Deputy SpeaJcer, whatever be the institutions that one may manage 
in this world, it k ultuaâiely the cash book that tails. Now I am only pro
ceeding from the cash of the budget to the cash book of Government and frora
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a eeneral critioism of the Budget to the ledger side of the accounts  Be it 

Munlfi ® concern whatever, ultimately the ao
TJl f ® in t»“e. So long as these

pl&ce correctly, you may be absolutely  certain  that
avnVl wrong, a rot has set into that Government and you cannot
avo.d )t.  Supposing a bank has not produced a balance sheet for three years

thJ fv, "•! of Directors with regard to
the Budget and the iteme of expenditure which  should be  incurred but it
do..>P not produce the vouchers and when it exceeds tlie limits of expenditure 
does not present a supplementary budget.  If, what my honourable friend 

/“f correĉ that Bs. 83 crores have been overspent the
“ surplus  havmg unexpectedly accrued, does  not justify the 

Government spending it unauthonsedly, and this would not have taken plaoi

It 5b been as perfect*as it ought to bo.
It IB tte duty of the Public Accounts Committee to inspect the audit notes 
ana the Appropriation Accounts, and then having made an examination to . 
make its notes which ought • to be presented to this House for careful re
examination: otiierwise, this presentation of the B'udget,  these  aanctiona, 
these vo uminous figures—which no one understands nor has he the time to 
sum aU these nre but a semblance of democracy which must be looked into

i  T naturally  jealous of this right which is the
ultimate safeguard of all democracy and without which demoeracy itself would 
become a zero.

Th e brings me naturally to what the British used to do till 193889. The 
British Government had an unassailable reputation for correctness in accoun
tancy and in  preparing  the manual in  regard to every  department of 
administration.  They had a Manual of Accountancy, a Manual of Forests, 
a Manual of Jails, a Manual of Kevenue, a Manual of Local SelfGovernment, 
a Miiiiual of Police, a** Manual of Civil Disobedience and a Manual of Latfai 
charges.  Thus they made the administration foolproof and their audit and 
nccountancy was perfect till the year 1939 when the war began.  With the 
commencement of the war, their morals as well as their meticulousness in 
acccn'.ntancy declined.  There was a laxity of morals.  The British Govern
ment were not only the abettors of bribery but also accessories to the affair. 
All they wanted was participation in the war and counteracting the efforts of 
the Congress in regard to the resistance to war effort. Therefore although they 
knew that highplaced men were taking bribes they supported and patronised 
them and they have left a legacy of moral Inxity which we now findit difficult 
to combat.  If, in addition, there is a laxity of accountancy and audit, then 
I sny things are worse. You all know, and we all know that public expenditure 
has increased to well nigh a tliousand crores during these years. While the 
€X]ieriditure has increased so many times, the Audit Department was consi 
d(ra!>jy weakened during the time when 4he best officers were depleted and' 
taken over to the War Department., I do not know whether they have becu 
replaced.  All that I know is that there are volumes and roomfuls of pa|>er 
wa'ting to be sorted out in the Accountant General’s offices where there iB 
neither the accommodation nor office furniture to sort all this out.  Whatever 
that may be, one high placed gentleman has been complaining that his provi
dent fund account has not been s«̂ttled. Well, if Bismarck said that the pulse 
of tht Brit'sh nation must be felt in the stock market, I say the pulse and the 
correctness of accountancy must be assured by the celerity with which provi
dent fynds are settled either on transfer or retirement of officers. For montha 
together these accounts are not settled and what is the reason of this laxity in 
regard to this accountancy? ITiat is a point which we have to look into.



Hitherto,  we have  had  a European  AuditorGeneral.  For  the
first time our Finance Secretary has been transferred as the AuditorGeneral. 
He is a gentleman of established reputation, who has done yeomen service m 
London as Assistant to the Finance Minister in the settling of  the sterling 
balances and various accounts With  England,  and also in paving the way for
such settlement by earlier visits.  I hope his  position will bê strengthened by
the new Conjstitution. He must be above all criticism.  He is a supreme 
authority in' himself.  He is the financial  guarantor of all  correctness  of
accounts and he must be looked  up to and assisted.  His needs of establish
ment must be met.  If this is possible then you will have an Auditor Qenerai 
of unexceptional ability, who will also be able to have excellent opportunities 
of overhauling—and not merely  overhauling—this  Goveniment,  but  a No 
clearing the Augean Stables in accountancy which I dare say have begun tO' 
foiTn.

In the end I will say that the AuditorOeneral will have to audit the 
accounts not only of India but also foreign  accounts.  Our Embassies and 
our foreign expenditure has grown up to some crores.  One does not know 
what is taking place.  One hears fantast’c storieŝ.  Our delegations go abroad 
and on more than one occasion the expenditure  incurred nas  become the 
subject of adverse comment in this House and it is up to thê AuditorGeneral 
to extend the scope of his investigation to, and to look into, these matters and
bring his eagle eye to bear upon the examination of these things.  We realljf
w'ant an Indian Exchequer and Audit Act here as in England.

Lastly, Sir, I wonder why the Audi torGeneral’s headquarters is still Simla. 
When all other people are able to bear the heat in Delhi, I do not see why 
he alone should be ensconced in Simla and left there to be out of touch with, 
all the progressive departments of the day.  If it is possible, his office must 
b} brought down to this city.

Sir, I wanted particularly to confine myself to this one point, because it it 
a point which seldom appeals to the emotional temperament of members of 
the legislature. It is a thing which is not popular with any of us  and 1 
1 bought I had better incur the odium, of referring to this one aspect.

PbT  ̂  t iTf Wm

u ao owp ourO u •  t  e t  tu ao owp ourO u •  t  e t  t

 ̂  ^ ̂   t <ifT,

^  ̂I  ̂  ̂  f'T̂  5 I

FTTRiT   ̂   ̂ ^ irvNr? ̂   ^

 ̂^ #!T7:  ift «PT i ^ ^

 ̂  ̂ 3iTt ?ft  «TT  ^ ̂  arar  anrt̂

V TK ?#?(©vade).
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^ 3n^^55frt5if  aftT̂ T̂T?  5T  7fe?T5nn?T5yT5y

afVr  ̂i itf̂r̂fcr Tf̂srr̂ ark
 ̂'R# r̂?rTT I  5fr  ̂  ̂ 3ft fq®̂ ^

r?̂ T *Tft# #'  ff «ft  >rt  ^̂JTST fffiTT

«TT ft?  VI  ?fft5T t, JT? #̂3T t Tfk w

STHT t % IT̂ «f55ŴIT I JT5 ̂  # T̂O"  ̂  ^

W  «TT 3ftT f 3ft  qr 3TR I eft  3IT# t ^ ̂   ̂  ̂

 ̂ ̂  5?r w ̂rr#5T ̂ tw f«RT 11

31̂  ?T̂ t ̂   f¥?%5JT  ̂T̂r t, 3ft frt̂  ^ T ^

?n:̂ ̂  r̂fffffRiT ̂  t| I snr? i i  ̂  nf | tt^

TO 5RT q ft anm' I ?T5rT  angrr fr ift sr? ̂sra: sr̂rr t

^ cTTu? w 3fT̂ t qr 5Ttflf I ariT’!: ?rff 

?̂TcT?T   ̂  =̂if̂ anr̂  >̂ft ?ft w?  ;̂#

T̂T fî ̂  Tt t‘ I ^̂rft  3ft 5ft<rt̂??i arr̂ I ̂    ̂^^

TTffTisr 5Tft ^T 3TR %?r  ^ arrq ^  ^

I I  trrfTTSr  âTT 3̂  rr̂  5TJ1.R aftl

3T T?T  3ft %  iTsr̂ ^ 1# ̂  f?ŷ 3T̂d I I

arT3r »T, ri ̂ y  if  r̂f̂ TT̂ VTVi

ITSp sftT̂Tf̂ ̂frr̂ tT̂ ̂ŜTTf̂’T̂TT T?T ̂  f̂JTT t  ̂  t

 ̂̂  cT̂rr̂ 5t̂ 5TMT t,  3rrf̂ ftwi t ff ^
t » ^  t ̂   ĤTJT ̂  fwT JT̂t I

'JScTT f  3T? «ft,  ^ 5T̂ «TT % afJTTsr 5TTfTl ITT

3ltt»n, *Pt 3JTT5T  «ft 3TT̂ f?TfjftfT̂t JFt

arrFr e e  t  nwu ’ss¥5ouF  rou «ou e onw arrFr e e  t  nwu ’ss¥5ouF  rou «ou e onw  ̂FoooFoo FoooFoo

V  5yfrt «ft ̂   3?n̂ ̂cra «rr ^ JTr arrsr 11

FV F 7r # FV F 7r # ̂r\i Fot a7t  Fot a7t ̂ ts t7oc tcuuu  «uu aok an

rr5Jr t *r*rr, 

 ts t7oc tcuuu  «uu aok an

rr5Jr t *r*rr, ariHT t »Vr u t trrr o*r# t t »Vr u t trrr o*r# t 3TRH | | %fiftfTft trolotrolo 

 ̂• »̂-̂tT5*4» *fhr ̂  *rt f,  ^  *T *Ftf5r5T VTV ?fITT ^



OStUIUt. BUDOBX . Il2t

t irnf spw  ̂ t' iT| wf?r '4V »tr# f ^

11 •̂=Rrr f'RT ̂   ŝn |  ^  r̂r#  t»

■.oy 5_rr5r t   e t sou Frrhr#■.oy 5_rr5r t   e t sou Frrhr#

T̂Vfî JT? ^̂ Tf =5iT5̂r  ̂ % s?r  ^ î\ ?̂r

I  3rt  I ^ ̂ |cT |t t* ^ «F

#  ^r STf JT̂ «IT % ̂  ̂  STTfŝ ŷ ̂ V 5F ̂ JT 

otor (w1u.1daw)  ta, tJr-t  ar Jo[Mhortt attq  totor (w1u.1daw)  ta, tJr-t  ar Jo[Mhortt attq  t

M  "JTT ,̂̂>r5T5r ̂ ff  cR*cr̂» 3T5 ̂ ?r ?rff ̂  ̂  i

F1t5stqqo __c1to t  nlau  t # tss11o55ss souF1t5stqqo __c1to t  nlau  t # tss11o55ss sou 

 ̂ 5>fr I 3ftT 5 % 55¥f??JTf̂?r ?̂r# !T̂ f I,

pR  f?fe?IT5¥ ̂  TP I, ?̂TT  ̂% Iff

5rt t urst e sou  tSo  tFrr s| a7crr, 5rt t urst e sou  tSo  tFrr s| a7crr, 7ot
soo FrVou,  ootr Jroo Frrt nu  t a7o w

ot

soo FrVou,  ootr Jroo Frrt nu  t a7o w

^ t   a7t u, Fm  t55o #, ouS t amu  w Fw»t t   a7t u, Fm  t55o #, ouS t amu  w Fw»t 

t1V wow o1y.o # 5Vrr o%t ou1S t t»ousrou  nt1ot  1 t77t1V wow o1y.o # 5Vrr o%t ou1S t t»ousrou  nt1ot  1 t77 

STTf̂?̂?y 5?T̂  5Tfr  *rs, f̂cT # »PWT ?̂t

FJrF_ t orrtt  |q ro __ toSV  VrW # Sou

rrrt  t   'rHotrou Jpu t M a7r#  JrrtOV-

Jrr F7«r  srOB F

FJrF_ t orrtt  |q ro __ toSV  VrW # Sou

rrrt  t   'rHotrou Jpu t M a7r#  JrrtOV-

Jrr F7«r  srOB Ftttt̂̂   o ' t  W wso 1t  t  o ' t  W wso 1t  t  

t  t au e Frrq# ot w nro1Jr1 t F%

Fou t1 d  e t  5

t  t au e Frrq# ot w nro1Jr1 t F%

Fou t1 d  e t  5rr»»rr attu a7q- t F7tS 1 hrot  ouPs£r attu a7q- t F7tS 1 hrot  ouPs£r 

Het«C t 5ou 'stV't«1He« t 5 t  5 % : “N ma7, w 1a

17vnu17g m7y, 1n uak17g g au  1nk ua7 17 a7y u  c7uy

Het«C t 5ou 'stV't«1He« t 5 t  5 % : “N ma7, w 1a

17vnu17g m7y, 1n uak17g g au  1nk ua7 17 a7y u  c7uy 

17 u  wldi”

u am 'r®5rr g % Wr nst1 # Sou 

17 u  wldi”

u am 'r®5rr g % Wr nst1 # Sou titttttitttt ̂ ^ ̂ r̂trt amvu *t .osr amvu *t .osr 

<H in I  ̂I ĴTT ̂ T?i»n w ^ r̂?r  ̂ i

mm t I  'T*nw ̂ f?r  ̂^ ?r<r ^ T?r #  ^  r̂rt

norPPu  s7r F7srr __

t o%r t ’rt srH'PrsJr5ou  ({My lgy c au) t 5rrso o

(17dnu1al1nun) 

norPPu  s7r F7srr __

t o%r t ’rt srH'PrsJr5ou  ({My lgy c au) t 5rrso o

(17dnu1al1nun) ^ ̂  tVVr o | .u‘8rr«W

o % FHV  t t  

 tVVr o | .u‘8rr«W

o % FHV  t t  t Fo*rr  am t

t  (m7ac) # tWrJrr |, s1u  Wtu»pr *_t

 Fo*rr  am t

t  (m7ac) # tWrJrr |, s1u  Wtu»pr *_t

, t ^ l*T u u aftr  ^  5T  I f?T
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[«ft f

 ̂ tf#3T  5 TT t I 3rr<T  t' ftf

^  (uady) o, n1s#1  (BuabU1z)  *ro o h  (uady) o, n1s#1  (BuabU1z)  *ro o h ^

Frt troor trtser t  (cap1ual g dn) tFrt troor trtser t  (cap1ual g dn) t

«P*T f̂ R  # *rdw 3TKHt afft cTT̂aF  f,  ̂ f5yT«T

(clu) a:  (od)  rrs#W o F(clu) a:  (od)  rrs#W o FttVVtt

5 rou u e otPr arrtoo W (17dx) os

t «ouu #  #■ tr5rr u e »rrt 5t 57rW ‘r't77’

-(daua) F_rrt m  u e  t  o% tr¥5pu

q. ru e Jro  5r|l u e  Fr»7:  Sou  t

rrr # Fou e to#  aq1  (cnu o l1v17g)

t  (17dx)  tm , 

5 rou u e otPr arrtoo W (17dx) os

t «ouu #  #■ tr5rr u e »rrt 5t 57rW ‘r't77’

-(daua) F_rrt m  u e  t  o% tr¥5pu

q. ru e Jro  5r|l u e  Fr»7:  Sou  t

rrr # Fou e to#  aq1  (cnu o l1v17g)

t  (17dx)  tm , ̂̂ X aprr 2r5  sou otVr t

t»rr e otV *std 5t  *rr W

lt F7 ak ou)r t 5y1» 

 aprr 2r5  sou otVr t

t»rr e otV *std 5t  *rr W

lt F7 ak ou)r t 5y1» 1
trtr t  oour «oou Jrr  otrt (m7ac)

rut t  u e Frt t  tuoor =tsc{ « t 1o u

trtr t  oour «oou Jrr  otrt (m7ac)

rut t  u e Frt t  tuoor =tsc{ « t 1o u

 ̂ 5frt̂  ̂ # t 3T>Tf̂ff̂ T

u t  t # Frr5ou

#■ ow «rr, % F1sr *t' % »(u5-'o 5u‘

t e  t  am !roo t ru u _  a t 

u t  t # Frr5ou

#■ ow «rr, % F1sr *t' % »(u5-'o 5u‘

t e  t  am !roo t ru u _  a t ̂

t =t¥ a7#  u# o  ot*rrr rr  a7.r 'ro s7 u t =t¥ a7#  u# o  ot*rrr rr  a7.r 'ro s7 u 1 a7 a7 

sq  t t7% s tro a7tu sq  t t7% s tro a7tu  ̂ qou s

w t a m  'Holr ow aur 

  qou s

w t a m  'Holr ow aur 77ou  a tou  a t

6?, tSr  ak  o»rsy ’rJrr e  tqrrr amqJua

tSr o1u Ar  ous *ou e  rr *r

W ast =srt e to%5r to hJ557  g % Wr

uJ vh1  tqq %ot uttWtrto17t (C1v1l Adm171au au17) hrr

 tSr  ak  o»rsy ’rJrr e  tqrrr amqJua

tSr o1u Ar  ous *ou e  rr *r

W ast =srt e to%5r to hJ557  g % Wr

uJ vh1  tqq %ot uttWtrto17t (C1v1l Adm171au au17) hrr 

gn1rKr t t  t e «Voo!% a7t gn1rKr t t  t e «Voo!% a7t 69, *7

a7*st q 

 *7

a7*st q ~̂6 rtu¥ ’5'Vr t*m  *uSu

ot7 

 rtu¥ ’5'Vr t*m  *uSu

ot7 1 a7 t  a.m1u *u tu55suu sou a  oq  s wu a7 t  a.m1u *u tu55suu sou a  oq  s wu 

a  t   t  t am  su  s aou ap7: ;.s  #

8om v7 5!oo t s71osr «  sou a17# s t

qa FrPrr u t t u aok Frrr rH7ou

tc7my) S(ol’ s7w t 'n7s!' o 

a  t   t  t am  su  s aou ap7: ;.s  #

8om v7 5!oo t s71osr «  sou a17# s t

qa FrPrr u t t u aok Frrr rH7ou

tc7my) S(ol’ s7w t 'n7s!' o 1  eoo t  qo’rr  eoo t  qo’rr



OKNUUL Bt’DOBT

arr?  ̂ *it ̂    ̂  *nrr arrr 5̂  ̂

’on1 rr# t   tsrr  t  us: ou»r apr’on1 rr# t   tsrr  t  us: ou»r apr 

 ̂ *̂nTT f!T*T  F̂RTT I  »TT 3TIT ̂   ̂  ̂ I

F77: as t smo1 ws#  1t  ttou  «uu oo arrF77: as t smo1 ws#  1t  ttou  «uu oo arr 

tH7ou t  «ru tH7ou t  «ru 2rt # a   ts ar# so#s sy*w rt # a   ts ar# so#s sy*w 1 
5T|t |3!T  I I f̂lT'T  3TTTr  Tr»T

t rV e t oWCr t rV e t oWCr 5 o% onrotr Fshou o  Fous: t!rs o% onrotr Fshou o  Fous: t!rs

?? srnr ?̂ttt ̂?5T  srr Tfr t ' ’t? t •
*Tf f̂sTT  ̂ ?̂Tf3TT fJHf) t I 3rr<r  TT

taS «rr  outV »p w. o a  | taS «rr  outV »p w. o a  | 1 sysu sysu

%  ̂  iTf (̂m w 3TI  «TT 3T>T  3r?rr«rr  ^ wsr? 

55t  «ou,  os rr # t  !rt «ou % ooo t  «ou,  os rr # t  !rt «ou % ooo Ĵ̂  ̂ %oro  %oro

T̂JTT  ̂  ̂  ?̂TT  STfT  I  «̂Tr ^ ?y?T5

«rr  5 W    ̂  3T̂ I  r̂T.fi  3Tf

Su FrFt t  Fm | Su FrFt t  Fm | 1 otou Wror  |  to1o % otou Wror  |  to1o %

nJTT 5TT  Slfj SPT  T̂ T q̂T «TT,  ??Tf?yiT

*utr 5rt «rr e  to1*roouot (cmpu1u1v*utr 5rt «rr e  to1*roouot (cmpu1u1v

fwm  SfTTT *TT  I   ̂  SfT̂TT  ^̂'t>')   ̂ T̂̂TT  I  3H5T  3TT7̂

 ̂   ̂ srêTrT  fjff *T̂ T̂  ?T̂  I #  3TT̂

ort trrt FrrF  t t u  o ort trrt FrrF  t t u  o #P#Pff ar-r ut uoor ar-r ut uoor

 ̂  5T̂  fw   t I #■ JTf 3T#  JFW f  fw: ^d?  T>  f̂tj

 ̂    ̂  ?Trr fT̂ f  I  ?*T  T^  r̂r r̂ %,
?>   ̂    ̂  51̂ TfrTT I  ^-T aTFT >rdff

r 2w wo 5s» ro e s wtrr amt rot 5r 2w wo 5s» ro e s wtrr amt rot 5rtrt## t s7o t s7o

i SfTT t|  f  I 3TPT  pR3j;?y

uu out F7t o ak Fuuhu  SuS 5y«7# t# o uu out F7t o ak Fuuhu  SuS 5y«7# t# o 1
t  Frs t  Frs WT̂ t5or o % t*Wr tgygyohtygu- ttaa t5or o % t*Wr tgygyohtygu- ttaa

'T??TT̂ t • ^T yr̂  «FT̂ r̂TT»f)r  ̂ <rr,

<R «[?r 5̂ r 3jm   ̂  ̂   ̂  wr, ??nPT wĵ  arar <m 5 1 
Wr »rsrt *r5 e ouo a  tvVwu t srqS 5|o  ssyuouo nuatWr »rsrt *r5 e ouo a  tvVwu t srqS 5|o  ssyuouo nuat 

F»7# qs ouVr « tcVW a t t hu F»7# qs ouVr « tcVW a t t hu 1  # a7ou  # a7ou

TO ^ t #f»R ft)T ^ ^ V̂nmft ^ rT̂ 5f̂ ^ t| 

e e e e A' FrNu '.ws1r tp o o*  a  vo«o FrNu '.ws1r tp o o*  a  vo«o

 ̂ t nwoutr |u*7 e «Nu   t nwoutr |u*7 e «Nu 11t ou»7 ov wu*  % a7t ou»7 ov wu*  % a7

ithit ^ WTW  ̂  ̂arn# *rtWf ^  ^  <it fw
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[«ft m?! *ftrT«T]

»̂Tr WK 'T5T  f̂<TT t I  3TTO f ^

(bmbn ll) W 'tor

■ t  rStrs aour  tr  «7 e t «rr toor tKr t

(bmbn ll) W 'tor

■ t  rStrs aour  tr  «7 e t «rr toor tKr t

*T̂  T̂fTF  «TT  3Tk ?̂sp   ̂fgr  ̂ cl̂ ?m ?)!T W

3tVt  f=p̂fl # fr̂  ’̂ ŷerr «tt i %  trwF̂

sptf ?rflf ?T«T?TTr  «TT  3TtT 'ft̂ ŝfrff ?T*rST#   ̂ I 3TT3T

arrT IT? t  %  rr̂  qR  WT̂T f̂l f% W[

t   ̂ \fk: 3T̂  3T5 ̂  ̂ ^

T>^rt  T̂ $?TT =TT%̂ I 3TT»T rrk # ^ ̂ *RT  ̂f?5̂ nK

^ .̂ R"̂ | ft f3TT  f.Trft  I  I 5T̂  ̂  tr̂ qffT  ?T>

5pt  cT>  *̂Tf «ft  1 ar̂ fe«PT'?;r «ft an#

3t1t̂  w<rf?ycr ^ ô  r̂fr̂ %  w  r̂rirr srwr i fsprT̂  ?TT̂f

 ̂iTf? far#  ̂ fjT7 iT|f̂  îTf  >̂qr  I A' ^̂ rirfr

 ̂ ^   ̂   ̂̂  'T̂ ret ?IT«5  ̂ 3TŴ  I aTT5T ariT̂ fwSTO

 ̂   3TT̂   ̂ r̂?t#5R (oonoeBBion)  fk«n  | 5ft

ffT  sfTfTlr  #■ 7^ f(  ̂   5rr*T  v̂ $vwt, itstrt

!T>T # sn̂ft I I  ar?  m  TTi? spt  n  ̂  ̂ tr̂FVSr

t̂*PT ^5  ̂ *7̂  r̂rf   ̂ ?̂ff f  I '̂T®F

 ̂  arrTiT  3TR   ̂ fw?>r7>T  ?> 3rr̂ f̂ r̂ wVt 'rtfŝ ri  ?Ft 

nft̂  ^  «TJT   ̂I 3TN wf  fffr 5F5# % 5*R f5T

5p?T̂  ̂ fif̂TT  t T̂?T $>IT   ̂ »Rt̂ p̂msflf

'TTT r̂T̂TT  ? 3T»n: an̂r jt?  ?r>  sft ar̂r ^

 ̂ 3TFT 5fnm I 3TN# faRT# tw ^

TT f I f̂rfwtr q airq# arsj  ’̂ T̂riT   ̂ arm

ar̂ Kf wft f?̂ f ^ <j<  t  I

^  vt|q?nT?r ?T̂ % ft i t̂ mfTrTT g

# t̂ff?«iwr?#Tr̂ T   ̂  t I  ̂ r̂TiTffT f ^  ar̂ft

Vt 5TT?̂  (private hande)  ̂T̂*TT h «̂ii I W%»T 4 3TTW 

T̂̂?TT  ̂artr  ̂  5  ̂ «̂t*r  ̂ ^

^T ,̂ too artr stFht (p o1u) (p o1u) fvv, f3r̂ f̂»r «?y<i7

»n«!>fe»T f'PJIT,  *T  3H#  an̂ppt  Ŵ’TT’T  fw

• Vt̂ 9  <rt\T *TVT*T3 t̂ 5R̂*T VK ts, Vt '5̂3̂ (eyad?)

filWT, 'itwr ^F^̂ finrrA  <rft, >ft



WT.  t e t t  t  rrr 'tltc11, «r%5r  t e t t  t  rrr 'tltc11, «r%5r

5ĵ1f  ̂ ?TPT ^ ?Tcrr̂  wr arm  ^

»iR?t  ̂# t fsF arr̂ ?̂*p ^ ^ ?ftsT *rr

’TT̂ # 3iTr?T ^ m,  ̂^  artr ^

'T?T  fsrsT# ̂   JT? f|̂ % »Ŵrd4ff (ooemetios)

tSrro t t e Fr*t a7# ts  nr#¥s solo  | soutSrro t t e Fr*t a7# ts  nr#¥s solo  | sou

5PT#  ̂»M5r JTHt ^ 5nnt srr n̂p# | i  f̂r  fetr sttt «pr vtt

(pla7) (pla7) pn  ak  t hrr tJrr tsusy oS

%  *t!r »rFts at t  t 5

  ak  t hrr tJrr tsusy oS

%  *t!r »rFts at t  t 5||tt# # ii a77:  a77: jtjt??

u 5ou u 5ou Vi am a u  trrtlr o % zs  am a u  trrtlr o % zs ̂T3(E
Hff fr w   3ft% ?# ^T%T  I  ?ft  3T̂  .f̂ sr   ̂    ̂  =  ̂1   eft

4' arm JT̂ ar# arm  wt fr̂ rwr f̂ T 11

IJT t̂?t  t̂̂ f t w  (Capital Gains Tax) I W 

5ft  ?W5Tr  JT̂ I % am JT̂

5  ttotrt'.1ltlH *rt tutrr e Woov a7 o.Vr •»S1thal»o t uurcr5  ttotrt'.1ltlH *rt tutrr e Woov a7 o.Vr •»S1thal»o t uurcr 

H  t» WiT*pft 'W'ld (float) <Tl<l̂ ^̂f5I»T

(bogus transaction) ô   ̂ (convert) 1%JTT

^  t •

artT 'SW  ̂o  T̂T  T5T t̂̂TT, eft  ^̂F?y TTT <̂11 f*F \ 
qr̂5s ̂ TTTOT Ttf̂ I \ <n#5e jjjtnjt k stm qrT eft  ^  fteft 

t aftT  5̂0 5?r̂ qr f® T^ ^’'Tt*TT I 3R ̂ JTm  ̂  ̂

^ 3TT̂*ft5ft w? »T3r̂  ̂  ̂srrfe   ̂ r̂r«r an̂  i f̂t aiT't#

ĴTT iT̂nW ? F?rqT eft  t # 3TT̂ I ̂   ?F ̂
5ft  sftf̂B?  ̂  # fiT57T I afk aft

r̂̂'tuw   ̂̂  arrq̂  %®rr «tt i aftr ?nr #  n̂rrw 

 ̂fr  *nr aft air*? Nationalise  ̂ r̂ft?̂

W»T*r ?ft̂3̂ '̂VJ1̂ \ ?!T̂ !T̂ ^ 'Tflft jrf?̂ :̂o 55W T*ft qff»ft

t  t  5rr-»J*ro1pt 5S e 5torr Frrr  t  tt  t  5rr-»J*ro1pt 5S e 5torr Frrr  t  t

 ̂»î Îpft I

t ?T? ar̂ ̂>T5Tr  f ftr ̂  cTT5  ̂ anw  t ^  

q̂ r̂sr̂t  ®nar   ̂?yt»r ?eRT   ̂ f i fifffr

 ̂  ^ an?ft fr ainr apRrr ^  »rw?i

âRT  WT t̂»ft I anr̂   ̂aft snRTTar <TT̂r %!tt »nrr

ŷrvt vf̂  *TF̂ ft>?ft ?R5 ̂  ?̂IT fft ̂  TO pf!̂
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(l1lu(l1lu

^  Vi   ̂  ̂ ^  t I f ̂

ĴFTT ̂  aftr « f?r 31̂ '̂V  ̂ arrr 11 3R ^

3T̂ %   ̂*TT̂  ̂ WPT̂ ?ft ^  *TT̂ T̂9?f f̂t t̂?T
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(English tramlation of the above speech)

Shri Molian Lai Oautam (U. P.: Cit̂nerjil);  When 1 lind Modi Babib speak
ing in ,|)mise of this Budget and a number of memberB criticizing it the qîes 
lion ariBcs to my mind for wliom at last is this Budget meant, whom dees it 
gD against and wl.oni it is going to affect adversely. The Budget that ig being 
consideied at present is not just an ac(;ount of inconie and expenditure involv
ing simple J»ccountancy.  It iuvolves veiy 'great underlying principles. Now, 
wiieii, after the attaiinnent of Hu'arujjfa, the reins of (jovernnient fell into the 
hands of ihos..* people who hfitl always been preaching soeialisni jind tliey came 
ai the heluj of hifairs it was natural that those people who had up till u.»\v 
been inakiî jirofit heit*. in (jollnsion with the English, who had been carrying 
on l)lackmark(‘tin;4 and who had lu?en evading the taxes began to feel frighten 
lid and wondered whether this Ĝoveriniient of Pandit Jawahar Lai Nehru might 
takt* tliem.  'Fhis was a great problem facing those ])eople who now found 
themselves in a )\v.w' atmosphere in this country. On tlie oither hand tlitre w«*re 
lltosb }>eople who had been ĥ ĥting tlie battĥ of freedom shoulder to shoiil.ft r 
with Pandit Jawahar Lai Nehru and who had been holding out promises w’hich 
♦nnanated from the mouth >f Îandit »lnw'ahar Lai Nehru and fro<m the resolu
tions of the Congi’ess.  1 do not, at this time, want to repeat the old promises 
and the old decisions of the Congress. But even  at the Congress session that
was held just recently—Tthree nionths back, in the month of December—at
Jaipur it was dt'clared that it was a n)t hsage of the Congi*ess which the Congi*ess 
people had to convey to every village, viz., that a classless society w’as going 
to be formed.  This was something conveyed to us in partieuhir and ŵe, who 
have (‘ome here, have come foa* just this p̂irpose that we might fulfil the mission 
behind the resolution passed by the I'ongress.

Now, what is to be seen is this, what is the reason behind this criticism 
that is being made—the criticisms of this kind that are being brought forward 
by members of the Congress.  The Jeason is this that they cannot see the way 
eletuly.  They are unable to see whether or not this Budget that has been pre
pared takes us towards a classlese society. If not, the Congress people must 
naturajly feel perturbed and if they do not fliey are not doing their duty. On
the other hand, the proposals that have been received are of this kind. I* have
no objectioii if yo\i want to  take this coimtr\’‘ towards industrialization.  I 
have no objection if you prepare a plan and thereby produce in this countTy
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those e88«ntiui wtideB whidb aie necebsary tor mukiug us stroiig. But, today, 
wi/itaiieru aud mduetrittliBin liftve, by forging a couBpiracy, by raUiiig a pro  
vagaiidtt, cieattsd uu atmoepbere wbich showH that th« country ie going to be 
ruiuod, whicl) abows Ui»t lUeie is no. pcace in this country. They want that 
ptiacti bliould prevail iiere so that iudu8ti*ie6 might flourish. 1 ask, did the m 
xiustrialît have ft better expectutioii of security at the time when the War was 
îiig ou aud it wan not kuown whether the British were going tb Jose or win 
or has lie got it now? Why were tiie iudubtries going uhead then ? W|tjrf̂ the irtuus 
tria lists in greater risk at that time When there was a War going on against 
the BritiHli in India or in it now? Tliere was no risk at the time when there 
were air raids from Japan, but now thui Swarajija has come and peace prevails 
we are told there is no security. Industrial peace has been brought about. Tim 
Congress people have, by their eff(̂rts, checked the labour from resoi’ting ,to 
strike.  Disputes iiave lessened.  This too they admit,  in s))ite ol tins the 
industrialists do not feel satisHed.  Ĵ'hey still persist in saying tliat this is not 
enough and that still more is required fb be done.  1 would say to you—1 would 
say to the Finance Minister through you—that s%ch small things cannot please 
them. What they want is something very difticult.  What the President of the 
Chamber said was this that they could not be satisfied until ail the amendmentil' 
to Article 24 were withdrawn, until you made endeavours to award full com 
Ijensation for pro])eity to be acquii'ed.  That is the real  thing.  The indus
trialists will not be sutished by gettinĵ; tlûse Hiiiall concessions. Ajid, this is the 
reason why the industrialists'are not satisfied with this.  Still tliey keep criti 
cisi]ig.  Hence, 1 sh\ that when we study this Budget we see no plan in it. we 
see Jio i>oIic*y, we see no scliiMne which might lead us to that goal which we have 
promised our electors.  For long we preached that we would abolish the Zĉ wm 
dari.  All provincial governments have gone so far that a number of erractments 
havo bt‘en passed, but those  enactments are held up today.  Bnt oven a study
of the whole of this Budget  does not reveal that you have made juiy provision
for the abolition of tlhe Zamindari or that you intend making a move in that 
direction.  1 have not seen anything of that kind in it.  You have not men
tioned anywheie in the whole of this Budget  whether this scheme of ours 
"î'ould take us lorwjrrd in that direction. The language used previously by the  ' 
’honourable Minister is this : “No man, who is investing money, is taking great 
•er risk than in any other coimtry in the world."

I Hsk you if you perceive  an even greater risk here than there is in Burma*
Do you see an e\en greater risk liere for the industrialists than there is in (‘hina? 
The whoki of Europe is marching towards Communism.  Do you see an even 
ĝivater risk here thar there? Tlien why is this psychology being created that 
there is a very great risk f̂jr the industrialists? 1 say to you that if we have to 
atoid this risk, if we have to save our country from the menaĉe of Communism 
Uie way to do that is not that ŵ* should conciliate the industrialists and have 
jio care for the poor. Whatever taxes are proposed to be levied under this 
Budge", all apply to the poor. You say the prices are steady, the prices have 
l)f*en stabilized.  1 wisli to submit, however, that even though the prices of 
•<'apital goods njight be low the commoditie« that a-poor man hag to do with, as, 
for instance, eJoth and food, are priced fairly high and are soaring still higher. 
Xow. w4ist does your index show? It indicates the condition of a few famiiiea 
in the crty only. Yon do not have the dftta of prices prevailing in villâef. 
Hence, it is not enough to say that prioes are being oontrolled. Asd, even ii 
ihat b#* correct the taxec that you are levying would lead up to a fii® in the coat 
of living index and if that index rises the same circle would start.  Again the 
labourers would clamour that tliey should be given increjised allowances aud 
tkgain the same circle would he set going. Hemie, I want to say that thii' is 
not tlid way, to check Communism or its menace. The proper way should 
êen that wh’ch is shown in the resolutions of our Congress, which tlie Con-
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grebs Keepb decluring uad u blight hiut whereof was given yesterday by Pandit 
Juwaliar i.al xNehiu m Ins bpecdi t̂hat we should make an endeavour to re 
boive tht diiiicuiUê 01 the poor people. Vou are not going that way. Let nie teli 
Yoii what imprebsion ib created on the mind by the thmgs that you have pro
vided herein.  VViiy have you impobed new taxes?  Why should you have come 
to ieei the necessity ior extra expenditure? The Budget that you passed last 
year and the amount that you provided thereiti brought you om extra sum of 
82 crores of rupees.  Some of it you spent on jthe army because there v̂as a 
war going on in Kaslimir. 1 do not wisĥto argue about it at this time. But 
I want to ask wht'rc was the necessity to spend 48 crores of rupees extra ou 
civil administration. Since you happened to get >n extra amount oi rupees 82 
crores hence you incurred an extra expenditure of 48 crores.  What would you 
have done if you hud not got that amount? ^Would you not have met youi* re 
quiiements with that much money you had? And, if you could not pull cn with 
that much money why did yo\*»not say so? You spend whatever money comea 
to you and you do not turn towards economy. 1 do not wish to enter iiHo a 
ŝcusaion as to whether you sliould have made a reduction of two crores or 
three crores but you should at least have effected some reduction even if ii 
was just ten pice, and then you could have said that you could not carry on 
with that much.  But you do not make the slightest move in that direction* 
Had you made a move in that direction it could have been said that you effected 
whatever economy you could effect and thereafter you resorted to tivxation. 
But this was not done. A committee was constituted. But how could the 
committee function? Every minister wants that there should be an increase in 
the number of men already working. The staff goes on increasing. Which 
staff is this after all? How many times is this staff increased already? Juat 
consider how many times is this staff increased as against the staff that existed 
prior.to the War. It was uriderstandabl'e at the time of the War, and, moreover 
the British had to figlit out the War and he did not feel concerned what ex
penditure that involved to this country.  So he made this increase in the staff. 
But, has a necessity arisen now for an even greater staff than there wafi at 
the time of the War? The staff is still on the increase. The other thing is 
that the staff that was employed at the time of the war was not appointed by
* selection because there was no opportunity then for doing so. No competitive 
exnrnination was held at that time. Whosoever came up was taken. But why 
have you not felt the need, today, of effecting a reduction in it? The com
mittee has made its report in regard to seven or eight ministries but you have 
not reduced a single penny. I wish to submit that it is not a matter of one 
or two crores of rupees. This country's Budget amounts to 822 crores; noti 
much difference would be made by the reduction therein of one or two oroies. 
But why are you imposing taxes on the poor? Are you imposing these taxes 
because you have the power to levy taxation?  On the one hand you go on 
spendijig extravagantly while on the other you go on levying taxes. I wish to 
submit that this has a very bad effect psychologically. Last time you reserved 
two and a half crores for economy's sake but this time you have not reserved 
a penny. This has had a very bad effect. This means that you did not pro
ceed towards economy although you did make an effort in that direction in the 
Budget which you had passed. The committee has submitted its repbrt but 
in spite of that we are not moving towards economy. I wfkh to ask you that 
when you create that psychology what would be the result? The result would 
be that people would think that you have no regard lor' the poor.  You have 
created ju«t this impression by levying taxes on commodities which form the 
oeceMaries for the poor. I wish tôsay to you that the biggest bombshell 
which tht» Congress people used k> throw into this Assembly was that of the poet 
card tnd the envelope. Considerable agitation used to‘be  created thereby
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Nothing elee could create the kiDd of stir that used to be created in the coun
try on tĥt Bcjore. Kobody underbtood the coutroversy over the exchange ratio 
being 1/4/ or l/6y but everybody understood the matter i*elating to .the post 
oardf Today you say that since now the letter which a villager sends to another 
district would go by air he should pay three pice lor a postcard. Oidinarily 
the price of an envelope is double that of a postcard.  When the price of a 
postcard was one pice the price of an envelope wus two pice.  But, now the 
envelope has come to be priced at two annus and tliis for the reason that it 
jvilL now be carried by air. How many years will it take for aeroplanes to go 
fiom opedistrict t(̂ another? I feeh that this would take at least fifty years. 
Today, by filing  the price of the envelope at two annas you have made a con
cession to those people who Five in big towns, whose mail goes out in the

evening from Calcutta, Bombay, Madras and Delhi. This mail ia
12 Ng* ^̂^̂.îanged at Nagpur at; 12 o’clock in the night and arrives in  all the
four towns in the morning before sunrise. For their sake you have reduced 
the price of the envelope from two and a half annas to two annas and also re* 
duced the price of the postoard. Why don't you say that you have given a con 
oession to the inhabitants of these big towns and that the loss thereby wô d 
have to bo borne by the poor peasants. If you say that you can understand 
what would be the effect caused thereby.  Whatever taxes you have imposed 
apply to articles of necessity., Hence, I want to submit that the concessiims 
which you have allowed to the rich you have made good from tlie iX)or. I 
have no objecFion to your pursuing industrialisation. 1 feel that thfere is need 
lor industrialisation in the country.  I also feel that industries would, for the 
present have to remain in private hands. Bui 1 want4o put you a question which 
ifl this: liave you taken any guarantee from those people, who made large profits, 
who got profits up to 400 and 500 per cent., who practised black marketing 
and thereby not only disgraced themselves but also brought a bad name tc the 
Congress and the Government, who evaded the taxes, for which you had to 
appoint a Committee,—which Enquiry Committee is also evading the enquiry, 
but I do not wish to enter into that discussion—from people who treated us in 
.that manner,** that in future they would not charge a profit exceeding three 
or four per cent in industrialiQinft, the country, that they would not practise 
blackmarketing and’"that they would produce those commodities which might 
go towards making the country strong, not that they would engage in the pro* 
duotion of cosmotict etc. If you fail to make some such provision a wrong 
interpretation might also be given to industrialisation. For this you should 
hare some plan and we should have such a control over that plan that it might 
lead our country to strength. If this thing is not there then 1 want to submit* 
te yoKi that this Budget does not make up the deficiency which it should make 
up.  When thife ig the position 1 want to ask why you have given .joncessions 
Ibo them  Take the capital gains tax—a small thing. From what I ujulfretand 
About this tax is tliat you want to say to the industrialiKtfi that there shall be 
no nationalisation because a factory which is at present valued at five lakhs 
could l>e converted into one valued at 20 lakhs by means of floating another 
ccmpaity and by going through a bogus tAnsaction. And,* when the question 
of 20 Inkhs arisen, a demand would arise tomorrow, 'Give us five per cent, profitf. 
Five per cent profit on 5 lakhs is one thing but on 20 lakhs it will be a different 
stery.  When the question of giving the profit arises the question of pr̂t share 
lor the labpurers would alflo come up. If you give them four times *e profit 
where will the other thing come from? It would be deducted from the share of 
the labourers which falls due  them oue of the profitshare which you decided 
last year at the time of The industrial truce. And, the biggest problem it thie 
that when after sometime you are goinp: to nationalise and are p:oing to acquire 
t̂ t industry you will not have to pay five lakh$ as i£s price but 20 lalchg. Tlue
ii will be impossible for the country to do.  Hence, you say that there will not 
l>e many schemes for industrialisation.
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LShri Mohau Lul GiiutarnJ  . i  i r  riiuo
I wittli to submit that this is the kind of things you have before you.  ihis 

ig the reaiOTi why tuclHy people criticize the Congress so much.. They are at a 
loss to understand what good would result from this Budget to .the common 
people.  How will the Congress people fulfil the object of the resolution tiiat 
was passed at the Jaipur Congi*ess Session.  How we shall fulfil the promises 
which we have made to the people is not indicated by the Budget.  \Vo have 
oome to this Assembly on behalf of the people.  When, after  passmg thift 
Budget, we veinrn from htre to our villages in the month of April Imw shall 
we be able to say to the villagei*s there* that we have fulfilled, the promise* 
that we mode to them and that we have removed the grievaiices of the people. 
Thin the honourable the Fuiance Minister must tell us. When we people fail to 
brini’j thii home to the villagers we, of the Congress, should also have no right 
to continue here. We have come here to have the grievances of the people 
redressed. Tlie Government must do something to that end so that we might 
be in a position to tell those people that fhese are the things we have done 
with a view' to ihe amelioration of their lot.
Acharya J. B. Sripalaxii (II.P.: General):  Sir, I have remained silent in

this House but friends have told me that T am neglecting my duty as a Member 
of this House and that T must speak. I had thought that they also serve who 
sit in silence and listen to the wisdom of others. {An honourable Member: 
‘Partly’). . And I have always thoû ĥt that there were many veteran legislators 
here who efin put things better than myself, and when I see that people can 
do things better than myself I do not bring myself forward.
I have very littlt, Sir, to say upon the Budget because I realise that Dr. 

Matthai has to act under certain eircumstnnces. Whot are these oircnmstances? * 
We threw o\it the foreign yoke, but while ŵe did that we pledged ourselves to 
confinnitv and we have often said that this revolntionSs not to break the con
tinuity that has been fzoing (in. It is useless then to blame Dr. Mattlini for 
havin<7 presented a usual Budget wliich is in continuation of the old Bndgetff* 
That IK not hi« fault; this is our policy raid he could rot possibly deviate from 
tlwt policy.  Another thing which we have to take into consid̂sVatlon is this, 
that recently throncrb onr best spokesmen we have assured capital that fTieir 
interests would be Rnff*. Yon will Ray that we {rave assurances to the poor ihan 
also. But they \vere 19 years old; T think they w'ere given in the Kp.rachr 
roiie:ress and, T think thev nre timebarred. First we nniRt fulfil the pledges that 
We have given now nnd Dr. Matthai has done it and T think I should congratu
late him. ^

T also am inctlined to rongral;nlate the Government as a whole.' Our inde
pendence coupled with partition made us face many critical and delicate pro
blems and the Oovenunent liaK tackled them well and efficiently. Ŵe have been 
able to consolidate the innumerable States in which the country was divided; 
we have further produced i few' more Provinces which are  more  likely to 
inereiise in nnniber when ihe  question of linguistic  Provinces is  decided. 
Our rfputation in the international  world is very high:  it  would , a])pear
that we have  achieved  more  of awaraj in  foreign  lands  than  in  onr 
own country.  Our representatives are  everywhere  and if  they are  able 
to spend a little  more than this poor country can afford,  it is also veiy 
necessil̂  ̂hecrause  only by fhese  means  can  we become  the  bulwarK 
of inteniationnl peaef and security. If we are isolated and look only to o'lr 
country, we will not be as philanthropic as we would he if we «pent a littl# 
more and sent our representatives fo every possible countrv,  from China to 
Feni pnd from the North Pole to Timbuct̂. '

Then, we have also made the Unite<l Nations Organisation respectable. Ndi 
only uiternational but even national f|uestioiw are referred to it. I thought thik* 
action m Kashmir'was only a 'police action’ because the Ruler as alto th#
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people had consented to join the Union.  Yet, in order to enhance the respect
ability of the D.N.O. we referred this purely  domestic matter to that body, 
tk), 1 think we have done very well and I would have congratulated the Gov
ernment upon all these achievements were it not for the fact that the Ministers 
themselves do it more copiously and more  eloquently.  We are always told 
that they have delicate problems to face and they have done better than could 
have been possible in any other country.  you will agree with me that
when they and their publicity departments—aucr I he«r each Ministry has a 
publicity department, whose production is so great and so fine that the ordi 
narT Press may as well disappear—pay such high  compliments to* the Gov
ernment, I should not waste my feeble words upon that. But one thing I wani 
you seriously to conrider. Whether you are a capitalist or a socialist of the 
western brand or of the Gandhian complexion, how are you going to build this 
country? Our foreign masters told us that they were  carr̂'ing on the Gov
ernment of this country by means of the “steel frame'’. We have it on high 
authority that we need this  frame. I have absolutely no doubt that tha
steel frame is needed. But what we have unfortunately today is the frame and 
not the steel. The steel has got corroded. It was corroded during the war. 
The foreign government was interested at the time in winning the war. It did 
not matter how much money was spent. It did not matter how the adminis
tration went corrupt. This corroding of the steel frame, as we want to have 
continuity, has been continuing. We could have brushed up this steel frame 
if we had so desired—and in many countries it has been posHible—but ag we were 
pledged to continuity, so we  were obliged to carry on this  corrosion alRO. 
Everybody knew that the ̂iervices were infected by eorru|)tion; they were also 
lax and inefficient. We kept them as they were and have been caiTving on with 
tliem.  Everywhere we go, in tlie bazâ ̂or in the club or in the market nlace, 
We hear of the corruption and inefficiency of the administration. Of course, 
the Ministers may not be hearing all this. It is quite possible, because they 
have no time to move in the public. They had time before, because they had 
not the responsibility of Government, but today they are hard worked" indi
viduals. Some of them I know actually work up to 2 a.m. and even beyond. 
You can understand what the ])crson who worksbeyond 2 a.m. can  produce. 
8c w'e have continunity, and things going on as they were going on. I cannot 
nee how things in India can improve unless what we hear in thew bazar, in the 
market place, is listened to and due credence given to it.  We hear it often 
said that you need not go to high officials and the lower ones can get things 
done for you for a consideration. An American friend who came to see jaxe told 
me that he wanted a First Class reservation from Calcutta to Delhi, and the 
reservation clerk told him that there was no accommodation. But when he 
threw a ten rupee note at him the clerk said. ‘‘Wait a while. There is some 
little accommodation’' and he got his reservation.  When he went into the 
compartment, the compartment was empty but for himself. All this is from 
hearsay. I have no personal knowledge foi I have no occasion to offer bribes to 
any official. He will' be a bold officiaLwho would come to me to be hril>ed. He 
knows that for long yoHrs I have been a satyagrahf and T hav(' fought with pow
ers that be and I have suffered for it. For him to ask a bribe from me would 
be difficult. Nor have I the necessity to go to the black market.  I generally 
accent vefv few invitationK and ist4uc eveii fewer.  So all  that I can say 
would be from hearsay, Sir. I read in the papers that we should not base our 
talk here on hearsay and rumours: but there are certain rumours which you 
ĉannot ignore, which come so repeatedly to your ears, which come so often arid 
which come from such honourable quarters that you have got to listen to them. 
If I were to ŵait to give a bHbe to an official, I think I will never discover the 
truth, because there will be no such occasion for me. If I have to discover 
that there is black market only through personal experience I would l̂f’! never 
aŵ«re of its existence . Ro t have to rely upon rumours and if rumours are 
pei’sistent. I must give some credence to them. In politics it is not sufficient!
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[Acb̂ a J. B. Kripalanil 
that you are right but it is also necessary that people must know that you are 
right, and I say that this administration of ours is considered by the general 
public to be not right, to be not efficient, to be corrupt. It is atso supposed 
by the public to be top heavy and is becoming heavier and more expensive. I 
pay, this is the instrument with which we have to work, this is the only instru
ment by which we can bring about reform, and ‘if the salt loses its savour 
where with shall it be salted*. I  if the present state continues there oannot 
be even a piosperous capitalism in this country. I would not mind ii there 

capitalism here like that in America and if there were prospects for the 
poor man to increase his standard of living. Nor would I htfve any objection 
to socialism; nor even to Communism. But what are these 'isms’  be based 
upon? How are we to succeed? We can only succeed if we have an honest 
and efficient administration which, I am told, we have not. Not only has it 
to be honest and efficient, it has also to be economical, because Government has 
to set the standard. If the Government is extravagant or if it is supposed to 
be extravagant, if the common man believes it is extravagant, then it ciuuiot 
be effective. Many of my socialist friends say that we are pledged to sooialism.
I have no quarrel with that, but on what is socialism to be built? The ad
ministration which even in the narrow field of political administration is ineffi
cient and corrupt, how can it be entrusted with the whole economic life of the 
country I When there i« nepotism, when, as I hear, even the recommendations 
of the Public Services CommisRion are sometimes set aside on some technical 
ground or other, when there is chit system, how do you expect that there can 
be nationalisation in this country? It is impossible; it is not scientific: it is not 
matl̂ematical. Those who cannot do their particular narrow job .efficiently, 
honestly, how can they undertake the whole economic life of the country, I 
cannot understand.  We must make up our minds that as long as we are not 
able to clear the stables of administration, nothing will be possible. We have 
Fpfent millions of rupees upon the. refugees and yet, I can say with knowledge 
Ihftt wo have not been able to rehabilitate even five per cent of the refugees, 
and I say, the fault is with the administration. The funds that have been 
sfent, have been spent without any plan. We could have accomplished much
more even by voluntary agency if we had encouraged  that agency. The whole
crux of the problem is that we must purify our administration. It pahis me 
to refer to another*matter, which however, I must: The Father of the Nation 
was shot dead. The Judge, on undisputable evidence, has told ufi that the 
©dmniTFtrfition failed, that this life could have been saved. We would have 
been saved the dishonour, and humiliation of having killed our great man. May 
I know what has been done in order to bring to book those people who were 
responsible for this culpable negligence? (An honourahh Member: 'The mat
ter is 8uh judice\) Yon cannot say it is 8uh judice, beoauRe the Government 
has not preferred an appeal about this portion of the judgment.  It is 
sub judice in other matters;  It is not sub judice  in this matter.  We
must take  tho judge’s  findings  baaed  as they  are <p  evidence,  as
conclusive.  Any  way,  there  should  have  been an  enquiry.  Even if
there was the  least bit of  sus])icion,  there should have  been  some en
q\iiry and the people should have been taken into confidence. There were ru
mours that the  flriministration had failed. In order to give a qufetits to those
rumours, there  should have been an enquiry, whether the judgment was de
livered or not. This was the least that was neceRsary. I see it has not been 
done. I do not know when it will be done. If Kuch a thinj; had happened in 
Tj’ipland, I know what would have been done; if such a thing had happened 
in Japan, T know what would have happened. Some responsible person would 
have ripped open his stomach and committed haraVni. This is no ordinary mat
ter. Therefore, I say, as the basis of all our reformation, of all our budgets, of all 
our schemes, of onr becoming a democratic society, of. our ever establishing a 
new sooM  —which it was the dream of the Father of this Nation—̂if we are
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^ do  thing great in the national iield, 1 sa; we must improve our adminis
tration.  We mu6t make it really the steel frame that the British people said 
it was in their days—whether it was or Was not. This administration must be 
like Caesar’s wife—above suspicion not because Caesar was Caesar and therefore 
iiis wife ̂ must be considered above suspicion but because she was really so. 
Even so our administration should be above suspicion not because our leaders 

honourable and they are honest, but because the administration itself is 
honourable and above suspicionr:

Shxi H. T. Kamatli (C.P. and Berar: General):  It is a melancholy fact
that the tirst two budgets of free India have come in the wake of national 
sorrow.  Just a month before the first budget was presented, India and the 
world were stirred to their very depths by the martyrdom of the Father of our 
Nation, the architect of our freedom, the prophet of. peace and the apostle of 
non violA day after the second budget was presented, *we have lost 
our bard of freedom, and the liotgospeller of Mahatma Gandhi'ŝcreed. I hope, 
Sir, that their spirits will continue to guide our activities here so that 
Daridta Narayan for whom they /ind we of the Congress  have, worked niaj' • 
come into his own at last, in spite of budgets, in spite of surpluses, defieitfi, 
balancing, and what not.

My honoviruble fxiend the Fitf̂nce Minister, through the vicissitudes of his 
life, frbni u lawyer, about which he told us a few days ago, to the nation's 
Treafiui'er, must have seen* life in its many aspects, the bright side as well as 
the st:Huiy side.  J think here was an opportunity for him to have become 
what I may call Robinhood, not of the old highway type, but a constitutional 
liobinhood, of robbing the rich and paying the poor and thus redressing the 
imbalance of our social order.  But, unfortunately, he has not come quite up 
to our expectations, and therein. 1 must say he has failed us and the country
io that extent.  En̂aved upon the heart of modern societgr, to a depth reaching 
to its inmost core, is the motto of an old Birmingham Bank,  The motto was, 
and is, perhaps, “He who has, is”.  To my mind, this is not aM.  ̂Today, 
“He who has, governs."  It is a sad reflection upon the economy of modem 
îmes, not only of India, but of the whole world, that most governments are 
under the gnp ol big business, (uid finance—capital. That is a world pheno
menon to which India is no exception.

It hufi been said that in India capital is shy today.  There is an old 
Sanskrit Sloka about the soninlaw—  .

vakraha, Midd rushthah, sadd pujdm apekshat̂

Kanya rashisihito nityam jarnata danhamagraJHiha.''

It means:  “Always perverse, always angry, always waîs to be worshipped
or appeased or adored.’' As you all know, there are  twelve roihis in the 
heavenly aodiao and one of the Rashim is Kanya RashL The soninlaw is th#» 
10th planet of everyman, the 0th planets being, Sun, etc.

Mr. Beputy Speaker:  Is there any chance of the honourable  member
becoming? one?

An HcwouraUie Member:  Looks forward.

Shri H. ▼. Kanutb: I will only say. Sir, there is a destiny that shapes our 
ends, roughhew them how we mav.  To my mind, capital is not shy, hut 
capitalists are perverse. The Indian capitalist  has  cultivated  studiously, 
deliberately, the m̂tality of noncooperation  with  the Government,  and 
Government—we have fi:ot some of our very best m#̂ in the Government—must 
make up its mind as to how to deal with the capitalist as they threaten to deal 
with labour if they go on strike.  The reaction of big business wan brought
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home to me by reading a pamphlet published by the All India Inveators’ Asjso 
ciation, Calcutta, before the budget was presented.  An HpjjeuJ to the i'inanoe 
Minister and Government—the pamphlet is entitled ‘The economic crisis and 
the plight of investors’ and strangely enough, the remedy suggested l>y them 
are among the remedies adopted by niy friend the gallant Finance Alinister. 
The remedies they suggested are to the following effect:  .

Substantial reduotion in income1;ax and supertax i*ates,

Abolition of capital gains tax.

Expeditions completion of the investigations by the  Incometax Commis 
sioin.

Other remedies suggested are
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Grant of large statutory depreciation allowances, particularly in view of the 
high replacement costs.

Encouragement of import of ruw materials for industry and ])rogressiv8‘ 
introduction of decontrol

When 1 read this, it w’as strangely remmiscent of the speech of my honour
able friend the Finance Minister. It appears to%ne that bushiess is on the w’hole 
pleased with the budget; and I do not know* whether there is a tendency on the 
part of Government.—constituted as it is, creature of circumstanĉes and of 
destiny—towards appeasing them, as said in the Sanskrit Sloka—

**Aho ruparn aho dhwanV  ^

Mutual admiration, one Haying how nice you are and the other saying what 
fine concessions you have given. But. Sir, we should not blame the, Finance 
Minister far loo much. After all he is human and if he has erred, he will confess 
that he has erred and he w ill ir̂ ̂to redress whatever wrong he might ha ve com
mitted. I do net propose to no into the Various new burdefis laid upon the com
mon man because they have been touched upon by my friends already—the 
variou;̂ taxes such as increase on postal rates, excise duty on sugar, cloth, paper, 
stationery, motor Kpirit and tyres and the import duty on betelnut. Tlie in
crease in postal rates coupKd with the assurance that mails will be carried 
by air if possible reminds me of a story.  I hope T have your indulgence to 
tell the story and I am sure that Finance Minister will relish it.

Mr. Deputy Speaker:  The honourable member will have only fifteen
minutes. The whole time may be occupied in the story also, I have no ol>jf‘c  
tion.

Shri H. V. Kamath: In America or Englatul—I don’t know' where—ther̂ 
was nn Undertakers’ Fiîn. They were facing some competition from rivals. 
They advertised one day to the following effect:

“Our disposal is very quick, we will s«nd our own transport and a floral 
wreathe if possible.  Give us’a trial.'’ •

Th's piomise of sending mail if pofesible by air reminds  me of the 
same.  BecauHe  the  community  which  will  benefit  by  this  promise 
of aircarriage,  is  mostly  the  urban  and  bushiess  community.  So 

! would have liked it very much if tlie postal ratew had been retained as thty were 
for envelopes and post cards and airmail rates increased to three or even 
three and a half annas. Let the businessman pay  through his nose. That 
community can very well afford to pay that rate, but don’t increase the rates 
for envelopes and cards.  I hope this \vould receive Rome«ii*tentioii at the hands 
of the Finance Minister an̂Plie will tr\ to revise this unjust scheme of taxation 
regarding postage.  There were other things which he could hove taken into 
account without givmg undue relief in the matter of higher income*tax rateg.
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could hAV6 certainly expedited the lueasure which has been before the House 
for the last so mauy months—the Estate Duty Bill—Death Duties. lam afraid 
there is a feeling in the country that we are not doing the right thing.  It is 
being iK>̂tponed session Hfttr session and I don't know whether it will come up 
in this session at all.  1 vent\ue to suy that if prohibition was going to laud us 
in so much difficulty as regards revenue, we might have held it in abeyance as a 
leHser evil instead of resorting t?) so much indirect taxation.  The price of salt 
hus not been lowered in spite of all our efforts and I do not see why we should not* 
impose H little duty, if necessary.

The other avenues are—

'rhe blackmarket money nmst be ploughed back somehow and 1 leave it 
to tlie ingenuity of the Finance Minister to grab this money.  1 am sure he 
has the gift of the grab, as he has the gift of the gab.  Unfortunately T don’t 
know how our Government is moving in thifi matter, because some time ago 
our  OovernorGeneral  is  reported  to  have  recently  said  in  Bombay 
as follows:

“We may fret now about the l5lackmarket but who knows ‘whether this 
evil will not serve some useful pury)ose and ultimately  work out  towardii 
a goôl we know not of?*’ A philosophical concept perhaps, but I hope the 
Government will not follow a policy which is in consonwice w’ith this dictum. 
Regarding inflation, T feel the antiinflationary policy could be carried out 
either by reducing expenditure or by raising more revenue by dii'ect taxation 
or both.  If you increase indirect taxation on consumer goods,  it will only 
increase the,cost of living and aggravate the inflationary spiral.

Theii 1 (ronie to one poiiit which has been very well made out by my friend, 
the suave and debonair Mr. Shiva Kao.  He referred  the Secretariat in 
general terms.  1 would like to bring to the notice of one of the Minittters 
a concrete iuKtiince which took place only recently, and J hope he will ruthlessly 
deal with the slackness and inefficiency which was brought to my nrttice only 
a few day ago. 1 am l̂acl the Honourable Minister too is x>t*esent here, the 
Honourable Shri Jairamdas Daulatranj, as this relates to one of his Joint 
Secretaries whose name I shall give outside if he asks for it.  A friend of mine 
went to the Joint Secretary armed with a letter from the Food Minister hiiriself 
and the Minister in that letter had asked the Joint Secretary to (hmiss 
partieular matter with nay friend and put up a note.  That lett<T was givt̂fi.̂ 
to my friend over two months back and he tried to see the Joint Secretary 
not ouce but four times but he put him off on some  ground or other, and' 
ultimately yesterday the Secretary told him “I am sorry I am going on leave 
and what is the u.se of discussing with me.  My successor is eoming and you 
might discuss with Wm.’' I hope that this sort o( thing will not bo allowed 
to go on in the Secretariat, and that wheji s\ich concrete instanres are jxiinted 
out to tlie Miiu'sters stern liction, will be taken so that the g(K>d oHicers—and 
there arc many—may Tiot think that officers are pushed up or not pushed up 
just as the Minister likes or does not like them, and that merit does not count. 
This sort of attitude should not be countenanced. ̂ Ministers must take action 
when there is ineflFiciency or slackness of their Secretaries and when these are * 
brought to their notice.

Then there is the other point referred to by  Dr. Sita Ramayya—the 
expenditure on foreign embassies.  Looking at the figures  T  find  certain
disquieting facts.

Ux. Dtr«l]r fipeilw: The honourable member’s time is up.
I
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Shri H. V. XÛ math: 1 will take only two more minutes, Sir, if you do noit 
.mind, and the House does not mind. Well, Sir, on page 104, of the Demand for 
Grants, 1 find that lor the Embassy in America, the budget estimate for the 
pay of oHicers and establishment is lis. 1,70,000; for the Embajssy in liussia 
it is Ks. 93,000, and for the Embassy in China whose strength is going to be 
increased in the current year from four to six, it is only Rs. 97,000.  Last 
year it was Ks. 99,000 and this year's figure shows a decrease, in spite of 4̂he 
fact that its strength is gomg to be increased.  In America and Russia the 
officers and the establishments are going to be decreased, in America from 
ten to eight, and in Russia from seven to four.  But we do not have a 
<5orresponding decrease in the expenditure. And it is a disquieting fact—a 
disconcerting fact that some Hmbassadors receive representation allowances 
more than their salaries.  And some ambassadors, 1 am consttained to say, 
have not remained at th#ir post—whichever be their headquarters—for any 
considerable l̂ngtji of time.  They have been roaming about, I do not know 
how much of it was doue at the cost of the exchequer, or whether the cost was 
met out of their own potkets.  But certainly it will be very wise to enquire 
how long during the last eighteen mon̂ ĥs, each one of them remained at their 
posts, and how many months they spent in other lands.

Mr. Deputy Speaker:  May I remind the speaker that our Ambassadors
in foreign (iountries are official representatives and must be held in very high 
honour.  And as I said yesterday, we should not make remarks without seeing 
whether they have rilme foundation.  There is no good  making allegations 
that our ambassadors are roaming about, whether at theit expense or at state 
expenditure.  The Jionourable member cei*t.ainly is at liberty to ascertain the 
facts from the Honourable Minister, and if no relief is obtained, then this 
forum may be used.  'Such allegations, I ought not to allow in this House. 
I look on these allegations with disfavour.

Shpi H. V, Kamath:  I am sorry, I was perhaps slightly misunderstood.
I only wanted to say that... ^

Mr. Deputy Speaker:  Thîe is no good saying that an ambassador was
roaming about in the continent or elsewhere.  Unless the member has verified 
his infomiation, it is wrong to make such allegations.

►  Shri K. V. Kamath:  I personally know of one or two instaiwes.  Lastly,
1 have only to make a concrete suggestion with a view to increasing efftoiency 
1)0̂ effect as much economy as possible and to root out corruption wherever it 
may be.  With this object, I would insist upon a new Ministry—a Ministry 
of Vigilance or a permanent Vigilance Tribunal, or whatever you may call it, 
being constituted.  I would say that it should be composed only of tried 
public men, with no officials on its personnel, but only tried pubHc men with 
service to the country to their credit.  This Ministry must be in charge of 
the duty of attending to complaints of corruption,  slackness,  inefficiency, 
misdemeanour, and also go into tlie question of appointments made without 
feference to the Public Services Commission when any recniitment is made by 
any Ministry.  lihe Ministries have no time to go into these complaints that 
Hiey receive.  So 1 urge that this Tribunal or Ministry must be constituted at 
an early date, and all complaints in all the Ministries must oome to this 
Tribunal for disposal.

Before sitting down, I only wont to add this. The times are out of joint, 
:and I would only read out from a roĉnt  speech of Dr.* BadhakriAnaii the



following, with your permîssiou, because it is very pointed, and it applies with 
great appropriateness.  He said:. .

*' Our leaders have had a stupendous taak in these* fifteen months in rehabilitating  hundreds 
of thousands of refugees, in gettmg Indian States into our î tioal framework in taokling  the 
great social and economic problems.  They require the assistanoe of young men and women 
of enthusiasm̂ of eamestne8s» of integrity of spirit.  They have been  complaining  in bitter 
terms of the large-scale corruption from top to bottom, of the lowering of standards of adminis* 
teative efficiency.  They deplore the manner ih. which merit is overlô ed in public employment 
and passed over to satisfy other interests.  Our independence seems to have  intoxicated and 
unbalaaced us.  Sucĉ lias exposed our weaknesses more than failure.  Our country is  todâ  
on its trial and the great qoahties which won us freedom require to be developed if freedom  i» 
to be consolidated.  Things which are  happening  in the  neighbouring  countries of  Burma 
Malaya and Siam must be a stem warning to us.  The attraction of Conmiunism is not dae to 
the intrinsic merits of the Marxist creed.  It is due to the fundamental deficiencies of our social 
order.  Poverty and hunger are the fertile soil for the growth of wild  fanaticism.  If  our  so- 
oiety is sick, if our youth is frustrated, if there are wrongs and injustices in the social order which 
are not corrected, if we compromise with conoiption simply bemuse it is in high places, if we 
are weak in defending democracy, if people are  filled with deŝir  and seek  escape  in  new 
evangels, we cannot complain.  Shortages of essential goods, high prices,  the  failure  of the 
Government to check profiteering to control infiation, produce discontent and loosen the bonds 
of authority.  If we di’ift toward chaos, it will not be of deliberate intention but because of our 
weakness and  inaction.  The------

Mr. Deputy Speaker:  We can take the extract as read.
Members: 'He may tinish it.’) I am sorry, but I have to call upon the honour
able member to stop here.  It is open to me to curtail a speech to the time 
fixed, or allow some time more.  1 do not want the House  to  go  on 
reminding me that this thing must be read, or sc much more time must be 
given and so on. I am watching events here, and I am also aware that there 
are many more members waiting to speak.  I call upon Mr. Sondhi to speak 
now. •

Shri H. V.  Eamath;  I hope that the Finance Minister and  our 
Government in spite of the adverse circumstances that are prevailing will be 
able to work in such way that Daridra Narayan will come into his own and 
that Government of the people, for the people and by the people will become 
a reality and the common man will have a life and have it more abundantly.

Shri B. L. Sondlii (East Punjab: General):  My difficulty also is that of
Mr. Mody though 1 am not myself a capitalist as he is. There is an uncovered 
deficit of Bs. 185 crores in the capital expenditure of the current year.  There 
is another Rs. 134 crores uncovered in the Budget for next  year.  What I 
have not been able to understand, fiir, is how the Finance Minister is going 
to cover this.  He wants us to believe that the Government is very anxious 
to fight inflation, but to leave uncovered expenditure like this is in my humble 
opinion just the contrary.  Our cash balances, Sir, are dwindling every day. 
The Government is not in a position to borrow in the open market.  Rs. 163 
crores according to the figures supjJlied to us, will be our cash balance on 
the 31st March 1949, and according to the Budget it will be Rs. 58 crores 
only at the end of next year. Excepting that we have some Rs. 800 crores®in 
the sterling balances, I would like very much to know from the Honourable 
Minister as to what are the prospects for 1950 51.  iSir, I  know that the 
borrô ng capacity of the Government and th p̂ublic at large has’been very 
materially affected during the kst two or thrR years.  There were half  a 
dozen sq̂rces from which we could always draw on this account.  Firstly, 
the Ruling Princes contributed a lot to the loatis of the Government as well 
BP the public. They are now just difiappettring from the horiBon,  Secondly, 
the nonRuling Princes and the big zamindars were our second line of pro
curement for capital.  They are also disappearing.  Thirdly,  the  British 
capitalist in India, because he  was entrenched here  in  his  business on 
account of the political advantages that he had, was also interested in invent* 
ing money here.  Some of the money that he made in his busineBS>iiot lUl ' 
—̂was invested in India in ejcpanding his business here.  He also. Sir, to
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tire best of my kuowledge is not very muoli interested  now. (Kazi Syed 
Karimuddin: ‘Sorry 1’) The next biggest asset in India  was  the Punjab. 
1 have some figures showing that as much as  ̂to 45’ per cent, was con 
t̂ributed by tlie rniddledass irom that province  towards new investmentfl 
before tht; .years IVM.*) iind 11)46. That Piuijab is today lying low. We have not 
even sympathy from our'Ministers. Some Ministers say tliat they have no legal 
or moral responsibilitŷ lor the losses that we liave incurred̂  Some even say 
that they do not welcome them here in l̂elhi.  Why are th(*y coming here? 
1 do /lot want U) say more l)ecause li is my own (iovernment and my own 
ieelingfi nre too well known to the Ministers concerned.

!Now, Sir, 1 have got another grouse against the Provincial Governments' 
Joaus liud advances that are being  given by my lionourable Miniiiter.  The 
Provincial Finance Ministers at the Confei'ence held in October in Delhi, weio 
asked to go slow regarding tht*ir plans for prohibition and the abolishment of 
•zamindari.  They have dont' nothing of that sort.  The other day, our Depilty 
Prime Ministtjr det'luivd in Madras thiit wc are not in a  position  to  have 
.nationalizHtion for some. years and people who are talking of Jiationalization, 
when we have not the means to do it, ant only crying foi* leadershij).  But it 
was r)jily four days after that, in that very town of Maditis that one of the 
Pj’ovincial Minist(?rs get̂i up and tells them in the Assembly: “we do *iot 
agree to tliat”, and tlmt they are going to amend the Electricity 3U11, which 
they cannot do without the sanction ot the Government of  India, to leduce 
the compensation for undertakings >vhich they want  to buy from the local 
people there—the electricity undertakings.  This  is  the response \\’hif h the 
Îrovincial Ministers are giving to the Centre.

Under these cjrcumstancos, is not it our duty on a basis of reciprocity to 
'tell these gentlemen sitting there that we also have to look to our interests 
in the. C(.*ntre: that ŵe are not going to. borroŵ for you from the market be ̂ 
cause we cannot; we crnuvot impose new taxes: please look after yourself 
ifor tliis capital ex])enditure that you want.

My proj)osal is very sim])le.  lict these Provincial Ministers s try  their 
level best to raise as much money as they can through the Savings Ceitificatefi 
and the Natioiuil Cei’titicaies in their own |)rovinc(*s and let the Centre agcee 
to allow' then) to utilise that for their capital expenditure.  We will have 
no grouse against them,  lint let it not be said that they are treating the 
Central Exchequer, in the form of a currency printing press as if we have a 
bottomless pit here for them to draw upon any time they like,

ISX. Deputy Speaker:  The honourable member jnny contiiuje his speech
B̂ftcr Lunch.

 ̂The Assembly then adjourned for Lunch till Half Past Two of {Ae Clock.
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The Assembly re assemble d aUef Lunch at Half Pant Two of the (yfochf Shri 
‘8, V. Krishnamurthi Eao {on0i>f the panel of the Chairmen) in the Chair.

Shri B. L. Sondhi: Sir, before adjourning for Ltmch T was developing the 
point that our capital resomces are drying up one after another.  T mentioned 
the Piinces, the mring and the nonruling.  7 mentioned the Britishers Avho 
"were or are engaged in business here and the class of people who are generally 
railed the higher middle classeif in the Punjab.,  Having dried up all thrse 
resonrees T wnnt̂*d to enquire  fiorn the Honourable Minister as to where 
lie is icHvking to foi* the tapping of the  re«ources which he wHuts to use for



CHpital exi>enditure.  As you know, the money that is still open for colleetiQU 
for this type of work is either with the war babies called the blftckmarketeers 
or Kome class of ugrieulturists. The agriculturist as a class are not used to save 
money and put it in the bank or invest them. These war babies now have the 
shadow of the Investitjution Commission hovering over them.  Though our 
#overnment have rtniently decided to make some aiBenduientŝ of the Law to 
4illow the Investigation Commission to have some reasonable compromises with 
them 1 do not know how long it will take for that procedure to be adopted. 
Hegarding the agriculturist classes unless the Congress Party men as a whole, 
who are really well known to these people, take upon themselves this  task 
which is entirely theirs and which they are shirking—I lim as responsible as 
other members of the House—̂we cannot taj) those resources in any way......

SllTi B. Das (Orissa: General): Where are those resources?  '

Sluri B* L. Soxidlii:  1 k)iow it .better...

Prol. H. O. Banga  (Miidras: (Ttneral):  He known his own people l>etter.

Shri B. L. Sondhi:  There in another diflficnJty from  wliJrh 1 wovild like
my lionoui'able friend to help nje out.  Jiefore the war sometime between 
19.’U and lOJUJ the ]>resent paper, stt>el and cejnent ‘"factories began their ex
pansion.  By 11)̂6 or 1937 they had  practically gdt  all  their  expansion 
sclieines conipĥted.  They took full a<lvantage of it wlien the war came but 
those I'ompanies wliicli were floated (luring the war—there were huge floatatiojm 
lliun—they could not do anything except put their money  in  govern
ment securities during the war, because capital goods were  not  available. 
After the war  ca}>ital goods market became the seller’s market with the 
result that tile estimate of all these new concerns became out of date. The 
result was that these new companies have  not been  able  to  launch  the 
schemes for which they had gone into the market.  I respectfully submjt that 
fioinetbing needs to be done in this direction, because unless these companies 
are allowed to function tĥ»re will hardly be any additional production.  The 
old iN>in|>anies luiving worked at a very  high speed, sohietimes double and 
treble shifts, their machinery is rotting.  'Jliey are not producing as much as 
they w(ndd normally have done and no additional production is forthcoming. 
I for one am v(‘ry much doubtful if we will be able to keep pace with  our 
requirements.

T now ]jass on to hay sonietliing about food.  As a layman I have found 
that this subsidy of 82 crores yearly, for the current and the nîxt year, is to 
my mind a political hush money. (Prof.  G, Rartga: 'To whom?') To you 
and me.  This is for the urban areas.  Most of the money is btsing s|>ent to 

cheapc'r grain for the \irban |)eo])le.  1 would therefore reĉuest that this
mattej* be looked at from tliis }K>int of vi(*w. After all wc are not hen̂. to cater 
for only 5 per cent, which is really tlie urban population  in India.  My 
frienil I*rof. Ktin̂a who is so solicitous al>out the agriculturist and the nnal 
areas, T hope, will go into this matter.  (Pro/. N. G. Ranga:  ‘It is for the
Food Miniftter.  Who am T?’) As 1 have been able to calculate this does not 
save more than two to three annas a week per man.  It comes to about Rs. 
7 to 10 in a year.  I would therefore request that something must l>e*110116 in 
this direction. Moreover there is another an̂l̂e from which I would like to view 
this question.  The provincial assemblies and governments are crying  for 
more and more food.  Why not utilise this huge ̂ mionnt and a»k thos% pro
vincial governmtmts to utilise this amount for prrjducing more grain in their 
own provinces.  After all our Food Minister hen̂ cannot produce more grain. 
He has to work through the ]>rovincial governments? and if the f)ovineeR takft 
up this question in right eaniest this deficit of ten per cent is not difficult 
make up.
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[Shri B. L. Sondhi]

1 have a word now to say about the civil expenditure. I find that as com
pared with undivided India the budget under civil expemliture for this year 
is more by 18 crorea.  Most of' it has been consumed or is to be consumed by 
additional posts.  1 would therefore request the Honourable Minister to use 
his pruning knife, if he could put it through.

Delhi is well known for its roundabouts but our Secretariat is a big manu
factory of redtapism.  It takes six men to dispose of a file which in another 
country like America or England would have been dîosed of by two persons.

1 now 'come to the criticism̂ made in this House by two honourable friends, 
Mr. Goenka and Mr. Khandubhai Desai, regarding the capital  gains  tax. 
They are very much afraid that the  companies. and their  managing agents 
will swindle the ordinary shareholder in a manner against which there is no 
remedy here.  They forget that there is an  office  here  called  Examiner 
of Capital Issues and no new company can reconstruct its capital without a 
previous sanction of this Department.  That is the negative side.  On the 
positive side when an ordinary middle class investor looks at this picture what 
does he find?  Now that the maximum dividend on ordinary shares has been 
limited to 6 per cent, and in view of the fact that all new companies can
not declare any dividends for the first few yertrs', what is the attraction for 
an ordinary investor like you and me to put his money,  if he has any, in 
a new concern if he  cannot even participate in the capital appreciation of 
his shares? Erom that point of view—not for the sake of the big business
men, not for managing agents who can be looked after by this Department 
but for the sake of the common investor—I offer my grateful thanks to the 
Honourable Minister for boldly taking up this question.

There is another criticism here in regard to which I would like to say  a 
word or two.  Rs. 82 crores has been the additional expenditure during the 
current year. The Honourable Minister has been able to meet it on account of 
the windfall revenue which he has beer able to get.  But if we go into the 
details of these Rs. 82 crores I for one would not blame the Honourable the 
Finance Minister.  Rs. 84 crores out of that is the amount spent for defence. 
I do not think there would be any person in this House who Vould not say 
that the amount was more than justified on account of our Kashmir opera
tions.  Then with the drought in certain parts of India we had to  import 
more food.  This covers an extra expenditure of Rs. 12 crores.  Then, the 
prepartition expenditure comes to near about Rs. 21  crores.  Relief and 
Rehabilitation takes another Rs. 10 crores.  And we are  left  only  with 
Rs. 3 or 4 crores. ‘

Mr. Ohairman:  The honourable member’s time is up.

Shri B* L. Sondhi: To close, I would beg this House to take into consi 
ideration one more thing and see things* from a different angle.  We have now 
termed our Army people, whom we had once called the hired soldiers of the 
British, as our national heroes; tlie policemen who used to treat us  with 
their batons are our honoured officers today; the I.C.S. and the Provincial 
. Sen̂ice people who put us behind the bars are our most trusted colleagues 
« xif' 1̂ olasB of people who helped us when we were going for 
nghtmg the elections and put money into our pockets to cover our expenses. 
I mê the business classes,̂! am not mentioning the class of blackmarket  
eers b̂t the common businessmen,—why are We not changing our angle of 
vision regarding these people? We may again need them tomorrow.  The 
elections are coming very soon. I would therefore beg this House  not  to 
ĉ te a new class of Harijans but to try to  assimilate  them  and  make 
them  good or as bad as we are.
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Shxi Deidibandhu GapU (Delhi): It was my proud privilegy to assert for 
tlie first time the right of speaking in Hindustani in ihis House.  But the 
House v’ill excuse me if I speak in English ̂ today to make myself intelligible 
to my honourable friend the Finance Minister to whom  Hindustani  con
tinues to be as foreign as English is to me. 'ITiere is no doubt about the fact 
that the general discussion an the Budget provides an excellent  opportunity 
to members of this House to unburden themselves of the grievances, that they 
keep on nursing against the administration.  I see that some members have 
fully rtvaUed of their opportunity. 'There are  others who have showered un
qualified praises or congratulations on the Finance Minister for ther proposals 
that he has put forward.  I do not propoi*ie to emulate the example of  the 
members who belong to either of these categopies.  I only , wish to claim the 
riglit of c[»lling a spade a spade. To my mind the Budget that has been pre
sented this time is neither a rich man’s budget nor a poor man’s budget,  ft 
is a compromise budget if I may say so. or an attempt on the part of th.̂ 
honourable Minister  repair the great  damage  which  was done by the 
Liquat Ali budget two years back.  I do not know whether that budget had 
the blessings of my honourable friend—some said it had—but I am glad that 
he .has sought to repair the damage which was done to the financial fabric 
of this country by that budget.

So far, strong objection has been taken to the increase in the postal rates.
I think this is common ground that in that re,spect the statun quo should be 
maintained, and I have a shrewd suspicion that the honourable the Finance 
Minister when he proposed an increase in the rate of poet carda  he  never 
meant it; it was merely a bargaining point.  He ])robably thought that he 
would oblige the House by withdrawing the proposed increase in the  rate 
of post)Crtrd, and I hope he will do so.

T would like to apply four tests to the budget) and  T%»rould like to con
fine my remarks to those four questions'naijiely. (1) whether  this  budget 
seeks to remove uneruployment in the countrĵ (2) whether this budget seeks 
to help the removal of illiteracy prevailing in the country, (8) whether this 
budget lielps to soHe the housing problem of the country and  (4) whether 
this budget seeks to offer better facilities from the health  point of view. 
Looking at it from this angle I find * that I am  not only disappointed 
but moie than disappointed.  There is no proposal contained in tl>e 
budget  which  would  hêp  in  the  removal  of  unemployment.  As 
a matter of fact the other day when a question was asked whether we have 
got the figures of unemployment in our country we were told that no attempt 
has been made so far even to collect' such figures.  What to say of solving 
tHe question of lujemployment, which is giving strength to the Communists, 
and socialists and other elements, when no attempt haf̂ so far been made even 
to register the number of the unemployed.  From this point of view I hope 
even the honourable Firunce Minister will agree that the budget is a dis
appointing one. '

Then comes the question of the rerrtoval ol illiteracy.  We are on the 
threshhold of fresh ejections and for the first time in the history of Indii we 
are goinc to have adult suffrage.  God only knows what result this experi
ment will brint' to the country.. To go to the polls and have adult suffrage 
with a population even 10 per cent, of which is not educated,  to my mind.
Sir. is A very dangerous thing. I had hoped, and I think the l̂ use also 
expected that the honourable the Finance Minister would provide in his Budget 
proposals provision for a drive against illiteracy so that by the time the next 
elections were hald adult education would,become a‘watchword  throughout 
the country, and as result of the general drive the rmmber of educated will
up by K) to 20 per cent.  But I see this thing has not ev«n be«n thought

of.
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[Shri Deshbttndhu Gupta]

Looking at the Budget from the health point of view, I am  equally die 
appointed.  Lai?t time when 1 spoke on the Budget I had raised the quegtion 
of the housiDg difficulties.  At that time it was felt that this was a very big 
necessity at the time a»d some constructive effort would be made  by  the 
Ministry of Health to help to solve this problem.  Nothing however has been 
done BO far.  Today in Delhi you oan get anything but a house.  You cannot 
oblige a p,erson by giving him a small room howsoever influential you may be; 
you can help him in any way but if he wants a comer in some house to put 
hitt family you have to ask tôbe apolc/gized. This is  the position.  I am 
thfUeforo obliged to say that m all these respects it is a stereotyped Budget 
%nd no imagination seems to have been brought to bear on it by the honours 
able the Finance Minister.  These were the big problems which are facing us 
and 1 see no attempt has been made to sol,ve them.

Much has been said by some of the members against the relief measures 
that have been put forward by the honourable the Finance Minister.  In my 
opinion it vouid be wrong to attach undue importance to this part of the 
Budget.  As a matter of fact Vhat needs our attention first is  the lack of 
measures which should have been adopted to economise in the expenditure* 
Today our expenditure, on  Defence is  Ks. 42  lakhs a day.  If we could 
exercise even 10 per cent, economy there we could have easily saved Ks. 15 
crores.  Similarly, 1 find and many other members of this House also have 
already given ex]>ression to that view, that in the expenditure on Services there
no attempt U) affect an̂ econon̂. l̂artition has brought ruin to lakhs and 

lakhs of j)eople, many sons of the motherland who had already suffered in the 
cnufHi of the countrv have now been totally ruined; valuen in life have thus 
changed considerabiî for them.  But theie i8 a class which has beneiitted by 
the partitirni.  1 wonder if the honourable the Finance Minister hasthought 
of that class. 1 see today that the S.D.Os. of yesterday are the Deputy Com, 
missioners of today in many Districts; the Deputy Superintendents of Police 
of yesterday are at once made the Superintendents of Police today, similarly 
the UnderSecretaries and Assistant Secretaries of yesterday are  today the 
Deputy Secretaries and Jonjt Secretaries.  They have got a big lift 
merely due to this accident, the traj.Tedy of partition,  and have benefited 
frorr*. it. I do not grudge them the, lift which they have got—someone had to 
fill up the vacancies—somebody's Iosk is somebody’s gain—I "would  grudge 
them this if only they were to put their heart in their work and work in the 
right spirit and help to build u]> a strong nation and a strong Government.  My 
reports are that in Pakistan the spirit which animates the services is different 
from what it is here.  I admit, Sir, that there are honourable exceptions, I 
know there are persons among the services who are working very hard, but 
1 must say their number is few and far between, their percentage is very very 
small. 1 would request the liouourable the Finance Minister to devote his 
attention to this aspect of the question and though not reduce their present 
rnioluments w’hich they are getting * based on the large promotions in their 
salaries directly due to the partition, we should at least expect them to effect 
economies otherwise and put in, greater work. It is a general complaint that 
in the Secretariat people have not got enough work to do.  The Economic 
Enquiry Committee which sat for affecthig economies has not been able to 
produce any report, and it is not knôn whether we will have it even next 
year. What thig delay is costing the  exchequer is  better known to the 
honourable the Finance Minister than to me.

Coming to Delhi, I feel that Delhi, AjmerMerwara and Coorg are the three 
Provinces.—1 would call them unfortunate—,which r̂e OentraUy administered 
areas. Ctitch and Himachal Pradesh have already been ad(Jed to this list and 
p»rhap8 very soon Bhopal will also be included. Sir, I hare mor̂  than once
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emphasistid that Delhi provides an  excellent  opportunity for the  different 
Ministries to give u })roof of their efficiency.  But 1 am sorry to say that if 
1 were to review the work of the Ministries in the light of their achievement* * 
during the last two yeHfa in Delhi, 1 am afraid 1 would be exposing myself 
to the threat of disciplinary action to wliich the iVesideut of the ('ongretis ha« 
liihced today.

1 migjit mention that I have already had occtiflion to refer to the working 
of tho Eailway Ministry in Delhi. I told the House  how  corruption  wa* 
rampant in Delhi and how the achievement of freedom has made no difference 
whatsoever in so far as corruption in that department goes.  If | Avere to teJ! 
at length what was happening in other Ministries I am sure the House will be 
shocked.  My honourable fiiend the Food Minister has alreatly come in for 
good bit of criticism by the House.  I would not like therefore  to offer as re
markŝ so fai as the working of that Ministry goefi; It would  suffice to
that so far as Delhi is aoncen̂ed, the honourable Minister has himself admit
ted that in the Centrairyadministered areae nothing tangible ha« been done 
to add to the produce or in other words no progress has been  made so far
in the annual out|)ut of cereals etc. As a matter of fact, in Delhi even  to
day gram and fodder are selling at almost the same rate and I cannot think 
of a greater condemnation of a Government than that fodder, the  food for 
cattle is sold side by side, the food for man tit the same rate.  ThiK ip the
position so far as the Food Ministry is concerned..........Sir,  J  would  crave
your indulgence for giving me another five minutes as Centrallyadministered 
areas are directly under the Central Government and I would like to reffr to 
otlier minifitriefl.

Ifr. Chairman: If everv member goes on taking tive minutes ‘extra, there 
will not be time left for others.  ̂ ■

Shri Deflhbandhn Gupta: I have not asked for extenîion so faf. . Yoij mmy 
give me at least one minute for each Ministry.

Coming to Health, I am sorry the honourable the Health Minister is not 
here, but to giVe one illustration, may I point out that there was a Munici pal 
Enquiry Committee which went into the question of having a Corporation for 
Delhi.  I believe it submitted its report in the month of May 1948 and it ig 
more than nine months now but the report has not been able to get even the 
comments of the different Ministries on it. This wa« a statement made to me 
by the honourable the Health Minister herself. She told me that the roporte 
have been circulated but no Ministry has found time to f)ffer any critK̂sm
of comment on tlu* same so far. It hIso took about six months to make  a
reference to the Chief Commissioners Advisory Council for opinion.  ] am 
afraid at this rate Delhi cannot think of having a  Corporation  even for an
other >ear.

Then, Sir, if vou were to loiok at the work done by the Delhi  Improve
ment Trust or by the Health Ministry' in the field of medicine etc., J am sorry 
that theitj is notliing to complement the Ministry.  1 mx) cite exnmples after 
examples to show that there has been absolutely no progress.  It app.?ars the 

Ministry has got absplutely no hand in the working of the Delhi 
Improvement Trust.  It goes on the same old w#y it was goinp.

In fact things ore getting fronnbad to worse and there is absolutely no improve
ment in the living conditions of Delhi ag result of its efforts. I am offering this 
'‘riticism not in a spirit of condemnation or <»riticism, but with h view 
bringing it home to the Ministers that they owe a responsibility to this placse 
Where they spend most of the twelve months iti the year: it is a pity that thiH
place* is receiving such scant attention from them.
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[SĴ Desbandhu Gupta]

’If 1 am allowed to refer to the Education Ministry, I am afraid, the re
cord of its work is even poorer. To quote one example: the Delhi University 
has made ifcSsilf notorious by the manner in which  manoeuvring was . dot e 
before the ViceChancellor’s election this time. Things took place behind the 
purdah which would shock anybody if they can see the light of the day.  I 
will take up this question when my cut motion is moved.

Two minutes more, Sir. As regards the Home Ministry, I cannot but eompii 
nieiit the excellent manner in which they have dealt with the K.B.h. question, 
the Akali menace and the socialist threat of strikes et<*. during the last three 
or four months.. There could be no two opinions that the administration has 
worked admirably so far as these three things ŵ̂re concerned, but I am afraiJ 
the same cannot be said about its Hchievement in the past.  I would not like 
to go into what happened'̂in the [)ast.  1 would only say that crinu* has not 
decreased in Delhi, although the expenditure on the Pjolice has gone up by at 
least four to five times.  Whereas we u.sed to have only two Superintendents of 
Police formerly we lin\e more thnn half a dozen today.

I will just conclude. Sir.  A word about the Ministry of Industries and 
Suj)plies.—

If riy honourable friend the Minister for Industries and Supply w'ere to 
go to Ohandni ĥowk he will find how the controls imposed by him on the 
sales of cloth etc.. are working. % More than 600 shops today are selling un
authorised cloth in the open market and similarly cereals etc. This is how 
controls and rationing are vinforced in Delhi. Outsiders naturally judge the 
efficiency of the Government and rightly so from Delhi. And they can have 
but on»5 opinion about it and that is that the Ministers  have absolutely no 
time to dev6te to this question so far as Delhi is concerned.

The Honourable Dr. Syama Pzaaad Mo6ker]ee (Minister of Industry and 
Supply): May I point out that the contjol of distribution is in the hands of 
tli3 Delhi Administrution an:l not in the haiids of the T. and S. Ministry nt 
all? ^

Shrl Dothbaadhu*Gupta: Tliat argument will not hold goô so far as Delhi 
ift concerned.

THe HonouraUe Dr. Syama Prasad Mookerjee: It does.

8Hri Deallbiadilu Gupta: Delhi in tlie direct rosponsibility of the Centr.'il 
Government.

The Honourable Dr. Syama Prasad Xookher)ee: It is not so.  It i<? en
tirely in the hands of the TiOcal Administration̂.

Shrl Deahbandhu Oupta: Well, let my honourable  iiMond  advocate*  full 
autonomy for Delhi and I will be the first person to take responsibility' for the 
happenings in Delhi.  I hope he would not hesitate to do so?  ^

Mr. Ohalrman: 1 am .sorry.  The honourable  membv̂r  ĥis  nlreadf ev  
ceeded his time.

SJirl Deshbandhu Gupta: Vou will exmse me. Sir.  T wisli.to m.ike jut one 
suggestion—In fact I wish to repeat the suggestion which I hâ made lust 
time—that there should be some coordinating authority so far as the Central
ly Administered Areas are concerned. Today, sometimes it takes more than 
si>: nionths to get a reply from the Government of India. The file goes from 
Mitiistry to Ministry and it takesAanduly long to take decision. Thej*<‘fore, 
I suggest once again thut there sliould either be a separate Ministry for tkft
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Centrally Administertd areas or there should be some coordiimtiug mithurity 
to which all these Administiired Areas may look to.  The Centrally Adminis
tered areas are increasing in number and there is no attempt whatsoever Tnmle 
to associate public opinion of these areas with the administration. It is high 
time that Government opens its eyes so far as these things are concerned and 
look to the real needs and grievances of the pĉople of the Centrally governed 
areas.  With these words Sir, 1 resume my seat. '
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{English tranalaiion oj the above Bpeeoh),

Prof. Taswant B&i  (East Punjab: General): At  this  time  when  the 
world is h<3flding towards a third great war, at a time when the world is faced 
with an efionomic crisis, our honourable  Finance Minister has pretscnted a 
well balanced budget, for which 1 offer him  hearty congratulations. k% re* 
gards the duty he has impostid on luxury goods 1  welcome it.  But, 1 am 
pained when I see that even trnga drivers are heard, saying, “Has our Congress 
Government gone bankrupt that .they have raised the  prices of  cards and 
envelopes?” At the same time it again pains me very much to see the duty 
on cloth and sugar being raised.  The poor people living in villages do not get 
any cloth at all; they do not get any sugar at alt.  With this increase in duty 
their plight, already bad enough, would grow worse. “What a pity thflt from 
the very labourer, who produces sugar and through whose kindness we get it, 
we withhold the right to consume it.  How regrettable that we deprive of 
cloth the very*ame poor labourer who grows cotton and  through  whose 
kindness we come to wear cloth.  How nice would it  have been if the loss 
’that'has been caused had been mtide up by meant, other than these duties. 
The expenditure that is being incurrexl over the refugees and that which has 
bee)i ii.'curred durini.'̂ the past one year is fill futile since as good  measures 
are not being taken in regard to them as should have been taken. Look at the 
condition of the camps today.  There is no need to go far.  If we look along 
the rHmparts of the city of Delhi and along the pavements on roads we shall 
find ŵhat is being done for the improvement of the lot of  the refugees.  If 
our Relief and Rehabilitation Minister were to go to  make a tour of  some 
camps he would find what wretched conditions prevail  there.* I remember 
how trafftc was stopped in .JulltuKhur when he recently visited  that  place. 
This clearly shows that the poor people who live in  camps cannot  convey 
their, grievfiiices to him.  On the other hand,  only  the  Refugee Commis
sioners or other officers who are on the spot have access to the ministers and 
they—the ministers—do not know what hardship  any particular person  is 
suffering.  If our Minister could attend to this side arid just take the trouble 
of going there he would know everything.  Only a few days back refugees 
from the Kaithal Camp came to me and told me that they had been living on 
Sag only, that they could get neither grain nor flour.  When we are spendiD3[ 
so much wîth a view to the rehabilitation of the refugees I fail to understand 
why we have not yet come to be in a position to rehabilitate them during the 
period of a year and a half that has already passed. Had our arrangements 
been good and ŵe could lehabilitate them and make provision for them we 
would, on the one hand, have, saved the expenditure that is being incurred 
while, on the other hand, the tax that would have been levied on the income of ̂ 
the refugees from the work done by them, would ha¥e gone to increase our 
revenues. '

There is a third source whereby we could hâ effected a saving in the ex
penditure. The money that we propose raising by the levy of a duty on cards 
and envelopes and sugar and cloth could be raised by this means.  The amount 
that is being spent over the defence forces and the expenditure whi(!h, we are 
told, is being incurred in Kashmir could be reduced.  The pamphlets which 
must have been received by all the honourable members only a few days back 
reveal that we have spent the money in vain. The things that are taking p'ace 
in Kashmir bfefore the plebiscite show’ what is going to happeri there. Then 
whnt for are we spending so much money?

I welcome the several relief measures which the honourable Minist<r has 
pîposed.  At the same time I want to tell him that he has forgotten one thing. 
Last year Shri Munishwamy Pillay tabled n resolution that “Rupees one erore 
be reserved by the Central Government for those people who arêthe most poor, 
viz., the Sarijan." Upon this another resolution was tabled by Seth Govind



Daeji. He suggested that an adeauate amount be substituted for Rupees one 
crore.  That resolution was passea.  But I am grieved to find that even la 
t̂is budget tĥre is no provision for the Harijans.  The Central Gover̂ ent 
have given a promise that they want to give 121/2 per cent, reservation in 
services in each department to Harijans and poor labourers.  But only the 
other dny J put questions and enquired from each minister as to how many 
Harijans" were employed in his department and when and by what means did 
he propose to complete the 12J per cent., but I am sorry to say that no 
minister has paid attention to the fact as to when is that twelve per cent, to 
be conjpl<̂.ted. This is going to be an example of ‘Charity begins at home'.  I 
know there is no scheduled caste in any department. The honourable ministers 
cannot even'̂give so much iaittention to this matter as to see that they have to 
employ so many Harijans.  Our graduates, our M.A.s, highly educated people 
pire running from pillar to post. They think that they have acquired all thiŝ 
education in vain unlesn they get jobs.  It is n policy of the Government to 
equalize all.  They say they are with the cultivator, with the labourer, ' with 
the poor man.  Big and high promises are made with tliem and it is said that 
considerable expenditure is made over them. Everywhere their sad tale is told. 
But the plight of thesc Harijans is the worst.  Those who have toured the 
cotiTitry .̂ide know how much suppressed these people are. If there is a quarrel 
in the village false cases axe trumped up against them.  When, thoy take their 
c*oiiij)]oint to a‘police station they find that there is no man belonging to their 
comm unitv there.  There are other people sitting there whose principle is that 
anyone who wants to present his appeal has, on the reverse, to undergo'̂beating 
and sufTer imprisonment. This is the kind of justice meted out to the Harijans 
and the poor.

Hence T would appeal to yon that if you want that everybody should be 
happy and comfortable you should, among other relief measures that you have 
brought forwanl, adopt some such measure whereby the status of the people: 
of that category could also be raised and society could be equalized.  When 
this is not done the Communists go and preach amongst them, saying, ‘.You' 
get no bread, you get no cloth, you have to work so hard.* They are misled by 
this talk, follow them, and are inclined to work under their leadership.  Ft is 
.v<)ur duty to save them from being misled like this.

Not taking any more time I would, in the end,make a request to the honour
able the Minister of Finance that he might try to give these matters his 
consideration.

Shrl 8. M. Gbote (West Bengal: General): I should like to confine my 
generil discussion on this budget only to a few observations,  not in connection
with the working of any particular Ministry, but  relating to the underlyuig
principlrp of the budget as a whole. '

Ev«*ry one of us knows, and it has been expressed by almost every honour
able member that the problem of the common man today is the problem of 
food and clofh. There is another aspect of national problem about which we 
should l ot remain unmindful, and that is, how to make our nation great, how 
to mfflfe our people conscious about the role that India shall have to play in 
world affairs, and arlso to remember the great teachings of Swami Vivekanaiida, 
Aiirabinda and other great leaders of India, who taught us that* India has %
message to the w'orld and that India has a mission  to fulfil.

Now, after achieving our independence, when we are balancing our budget 
and at ihd same time trying to remain conscious about our future role, when 
W* arc tryint: to meet the needs of the common man, we are confronted with 
one thi?ig and it is this: how beet we can create facilities for the common man 
to earn his living and contribute his mite to building up the future,India, which 
was the dream of our great leaders of the past.  We know and most of m have
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'expressed that opinion also that without making a great effort to develop our 
industries, we cannot even touoh the problem. How to stimulate the iudufh 
tries?  Maii> of ug at first thought that without nationalising  industries, 
without haviii</ a complete programme of socialism, our problem cannot be 
solvfd. Manv of us believed also that when we had achieved our independence, 
when tlu* CV»ngre8S was in power, a serious attempt would be made to' have 
a complete i>rogramme of nationalisation and socialism. But, I am sorry, Sir, 
4nd 1 regret to my, that our effort has only produot̂d confusion.  ^

Now, having failed in that diîection, having our eye on the present day need 
of the common man, as well as the failure to induce our industrialists or capita
lists to cooperate with us, I do not see why we should not sympathise with our 
iionoiirnble Finance Minister for the way in which he has tried, to  approach ' 
the problem; not that he had not in his mind the problem of the common man, 
not that he does not know how to nationalise or bring in socialism; t̂ as ha 
lhas already said in his speech also, , the international and national set up in 
which 've function today compels us to take up this course of compromise.

Having said that, now, I come to the question of refugees, especially the 
problem of the refugees from East Bengal.  There ere two  aspects of that 
problem: one is of those who have come to the Indian Union, how to rehabilitate 
them; and the other is of these who are still in East Bengal in a sense of in
security, trying every day to come> out. And by coming out from East Bengal, 
they will no doubt add to the difficulties of our Gorvenment for rehabilitating 
those who have already came. •

In this foimection I would lîe to point out that those now living in East 
Bengal, their number is more< than a crore. Although they aî citizens of 
another Stale, we cannot remain quite unconcerned about them because I feci 
strongly that it is the concern of our Indian State and it is a first class problem 
for us.  Sir, if those little over a crore of̂eople are forced to come out from 
East Pakistj»ii to India, 1 don’t know how far and how long this newly bom 
State of ours will be able to bear such strain and burden. Therefore althoup;h 
they are living in a different State, I consider that it is a great problem of ours 
too.  We shall have to think not only in terms of how to rehabilitate these 15 
to 1(\ lakhs c»f people who have come but also to find out some means by which 
we can create a sense of security in the minds ()f those who are still living in 
Eastern Bengal.  Sir, in this connection my submission is that a Security In
surance C/orporation may be set up with the participation of both Governments 
which miglit look after the security of the minorities in East Bengal as well as in 
West Ben>;al if they so desire. The value of life and property of t̂ose living 
in East Bengal may be registered and some soit of infiurance certificate may be
issued asrnin̂'t any damage done by communal aggression.

* t

Then the condition of the Hindus in East Bengal has so much deterioratetl 
that pomethinp should be ddne by a joint move of both Governments to im
prove their economic eondition. I submit anothe* suggewtion for the njiddle 
class Hindus, i.e., those who are living in East Bengal to give some hope in 
their minds. Being full* fledged citizens of East Bengal, they may be entitled 
for serviee in both the Berreals. The rîht to contest election of local Isodies 
also may be îven to the minorities of both the Bengals. It can be done if a 
now Ksinelcd citizenship î created so far as Bengal is concerned. So far as 
rehabiliittiion ô‘ those who have come is concerned, the pioblem is such and the 
grievances of everybotly interested are so enormous that unless Goveniment is 
determined to rehabilitat.e thete Deople Immediately, eoineChing very grave al 
any time may happen. The problem of rehabilitation a« I have iieen so far m 
West Bengal is concerned, they proceed on a certain line on the understanding
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that the CeDtral Goveinment  will iiolp tJien after a few months when tliey have
rtccuiTinlated alJ the facts and collected niaterials but suddenly they ure told 
from the ('entre that they are to proceed e?itireiy on a new basis.  I am giving 
only one iiifstance. Al first it was givftn to understand  that loans  will bt#
given to individual refugees and on that Ijasis several  thousand applications
were received, examined and a few hundreds ŝilected.  Suddenly aftier 3 or 4 
months V ben those applications wwe selected, a circular went there r̂oni fĥ 
€entro that loins should not be givep to individuals but only  through  Co
operative Societies and the refugees should  be asked to form Cooperative 
Societies.  Sir, in thig way I don’t know why the Central GoveniHient should 
allow such huge wastage of publio money as well as the services of ouf Govern
ment cilicials. If Central Government had a plan not to give loans to indivi
duals that cui?ht to have been made known to Provincial Government fr«.4n the 
very beg»nnitig inste&d of asking them to prepare lists for individual loons. 
Then the (rtiai)s should immediately be abolished and the people should be 
rcrhabi’.îated.  Another complaint of Benga.l against the Central Government 
is regarding the allocation of income lax jind jute duty,  T am reading from 
the speech of the Finance Minister of West Bengal:

“ In apitp of our reprewntiitioii» the Government of Iniiia haa decidcHl tĥt till  3ls*t  Manrh
1950

(1) the Goremment of Went Bengal will receive only 12 per t'̂nt of the total provinoinl 
share of income-tax an against 20 % allowed to Bengal under the Niemeyer Award, and

(2) the share of jute duty allo<'able to the proVtnoes will be reduced from 621  per  c«nti» 
awarded by Niemeyer t« 2() % only of the net proceeds and that the total provincial ahare will 
be dititributed among the jute growing province in proportion to the amount of jute grown in 
each  province”.

Then the Fniance Minister says:

1 regret to have to say that on questions like these the Government of Wmx. Bengal has a 
feeling that  does not reoefve adequate att̂tion in Delhi”.

L would like to drtiw’ the attention of the Finance Minister to this question.

'i'hen l)efore 1 rewume my seat 1 would have been glad if there was some 
provision made in th\y. Budget as token grants to the services rendered by the 
Bania Krishna MisŝoD and Sri Arabindo Miuiou in spreadhig our oulture out
side India throughout the World and enhanoing our prestige also. I would hhv̂ 
been very miicli glad if there was some provision made in this Budget as token  
grants to these institutions.  With these remarks, T resiune my seat.

IC&ulaaa Hattat Mohani (U.l\: General); Sir. may I point out that the time 
is up for this discussion, and we should start the other business......

Hr. Ohairmaa: 1 know when the time is up.

Shri Bsdhsvallabh Vljaiver̂ya (Madhya Bharat): One aspect of the budgelr 
which has given satisfaction to many of us who come from the States is that in 
matters of finance and economy of the country, the States are also 'onung on 
the same level as other provinces, and our central budget is really be<’oming the 
budget for the whole India. And today the representatives from nearly all the 
States are here in the House and taking their due and active part in the d»*liĥ'ru 
tlons of the House and the people of the States are sharing the resporwibilities 
and the* advantages likêtheir brothers and sisters of the Provinces.

The States, with a few exceptions, have been neglected so far. There are 
▼a.*it possibilities in the States, awaiting development, say in the matter of lan«l 
reclamation, irrigation, etc. so that our food production which is so very short 
of our requirements, may be increased.  Besides these, there are poKKibilitien 
in the States for oommercial and industrial development, an<! also in <*o(\nec 
tion w'ith our forests and mineral products. I would invite the attention of 
▼arious miniitriea here to give special attention to thesa areas in the Stat̂ii 
where there are sueh ▼ast possibilities'for different kinds of development
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111 this connection 1 would like to refer to the wonderful, almost irsiraculoub 
work which our Deputy Prime Minister has done in such a short time, in bring
ing about the integration and consolidation of about 600  Indian  States.  1 
might also here make mention of the fact t«hat things are not all well in thg 
different Unions.  Of course the reason for that is that̂the process of integra
tion is going on and interim arrangement are being carried on thtre, and so* 
in the chMJiges that are being brought about, the people of the Stales, especially 
those of Kinall States are facing great inconveniences and hardships.  Therefore 
I would request the State Ministry to arrange for a proper machinery to give 
njort* nttention to the grievances of the people in the small States.

Sir, coming to the budget proper, it is true— and wo cannot deny it that 
it is very difficult within two years of our independence to form or bring out our 
br.dget of iinances and econf)mv on a sound basis.  Especially so when mir 
country has been under foreign rule for the piist two hundred years, :ind that 
foreign rule has left the evils behind, of a foreign economy.  There wwe also 
tlie (lifliculties caused by the effects of the war. There were also the disturban
ces which followed Independence.  But still, I would like to ask whether thL̂ 
is the best budget thaj: we could have had.  Could we not have had  bett*̂i 
one? I fuel we could have had a belter one, even under the present difficult 
circumstances.  Sir, the comman man, the masses of our people measure your 
budget in terms of food, cloth and fuel, and if they find that their difficulties >i) 
th.sc jnatters are decreased, or increased, they form their opinion of your budget 
accordingly. If we look at the budget in that light, we find that the ])rices of 
commodities have been on the increase. For instance, in February 1947. tho 
price iiTflex of food was 2906, in February 1V<4S, it was 848 5 and the ])r».sent 
index for February 1949 is 384.  Similarly about the price index for textile pro
ducts.  For Febiuary 1947 the fig\ir̂ is 812, lor February 1948, it was 874 
and for Februaiy 1949 it is 381. The general f>rice index in February 1947 was 
29?*2, for February 1948 it was 342:3 and for February 1949 the figure is 370:5. 
Therefore, for the common man, things have been becoming worse and worse, 
and this budget has not evoked any enthusiasm or supi)ort from the rjommoii 
people .

The big business in our country is wellorganised, they have all the neces
sary resources to make their influence felt on the intellectual people of India 
and also on the Government.  And therefore they have sli’̂ceeded in obiainin;̂ 
several reliefs.  The honourable the Finance Minister has given relief to the 
extent of over Es. 6 crores to big business in his budget propoRAls, just to gdin 
their confidence, the confidence of £he bushiess community and to provide in
centive for investment and production. But what about gaining the confidence 
of the common people? After nil it is tĥ» n/>nr)mon people who are "oing to 
coimf and we cannot ignore the grave dissatisfaction that is present  ni the 
common people on account of the difficulties they have to experience at the 
present day. After all the real asset, the real strength of the country j re the 
millions of our nationals, and if they are happy, if they are good and if they are 
strong, and united, then our country too and iti% finances are strong ̂ nd our 
freedcnn will becomo stronger and stronger, and we  will move on the right 
path.  But if these people lose confidence in the Goyernment,  or if difficul
ties arp increased day by day, and if there is discontont among them,then we 
cannot progress for. We cannot move far. After all  their rfUpport is the 
main thinj?.  This morning my friend Mr. Modi emphasised that the Govern
ment had great strength because the whole country was with them, and that 
the Tnillicnis of our countrymen were with them.  It is true the country i$ 
with the Government. But it is not with the Government to braefit the big* 
business and the cepitaligts. The country is with the Government to streng
then the whole country and raise the standard of life of the people.  Sir, our
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cfVil exjjenditure haa beeu iiicreaaiug, aud w© must call a halt somewhere. 
In the revised 0£(tmiute4 for 194849, there has been au increase of 48 crores 
in the civil (‘X̂ ênditure.  Hcnv* long are we going to increase this expŵnditure? 
And MS the cost has gone up, haa the efficiency aicreaaed? No. It is cieiir 
and 1 think that is the general concensus of opinion that the effioieucy of the 
administration and oi the civil service has not increused. .Many high officials 
here i\i\d resDonsible people inform me that there is favouritism in most of the 
Depurtmeats.  Whtit happens is, when one officer becomes in charge, he to 
entrench himself brings in his friends and tries to create new posts and further 
brings in more and more of his own people,  Also hi the appointments, whnt 
happens in the Public Servicv.̂ C’ommission is this.  Appointments are made 
beforehand ind after a few months when the matter goes to the Public Service 
‘Comtnibsion, tlie sanu appointments are approvc*d, be<;au8e one of the Secre
taries of the Department is there sitting on the Public Service Commissi«>n, 
while maJiing the decision.  I’herefore efficiency has not increased. We must 
jaim at increasing efficiency.  We must also give relief to the common people. 
Last year ne j:uve soniĉ relief to big business, and this year, again we have 
given them further relief, at the cost of the poor people. The proe index of 
all the necessaries of life 1̂ been increjising, (md we have now raided the duty 
on even coarse clcth ancF sugar and on articles of transport.  Similarly, we 
have increased the postal rates on postcards and envelopes.  Who are going 
to get tlw advantages of these postcards and envelopes which are now to be 
sent by air to difrerent parts of India.  It is clear that the big business is going 
to benefit from this arrangement at the cost of the poor people. For instance 
1 come from the States.  I know that in the States the ordinary  means of 
connnunication ate not even well developed, leave alone air communications, 
Whi ,1 there are not even prôr systems  of roads and railways, what benefit
4ire thr>j*o people goin£ to derive—those 9  crores of people—from this move
ment ot letters and postcards by air? It is clear that the who!e thing is that
big business is poiT»ĝ to benefit at the cost of the ordinary people.

I’hen, Sir, the matter of abolition of the Capital Gains Tax is a very siirious 
matter  it is fraught with serious consequences—perhaps dangemus con
sequences.  For if this taxation is removed, then  many industi’ies  will re 
capilali/.e their piaTrt and later bn if nationalization  takes place ‘the  nation 
will have to pay very high costs, or they will derive benefits in other ways in
the dtpreciation value that they will be  allowed  and by way of dividqjid̂.
Therefoie, f st?onglv oppose the abolition of the (Capital Gains Tax.

Sinn'larly, in tho Capital Budget, we have to be very carefcl. In 1048  we
had 2T4 cn)ies m balance and at the end of the next financial year, that is 
MiU’cb 1̂)50 our cash balarces will b̂ Rs, 58 crores. This Ts quite  serious 
matter.

Similarly, we hĵve to organise our export trade also on a  bcttjr and 
.’Sounder basis.  As out hoiiourahle the Finance Minister pointed out we are 
findin" gieat difficulties and having deficit/ in hard currency.

Siunlarly this matter of fcK>d: we are very short of food and yearly we are 
incrcaiiin̂ ̂our import of focxl and spending more money on them.  We have 
imported 1*50 crores worth of fĉd from foreign oountriee and we have spent 
nm<rly Ks. 82 crores on subsidies in these food matters, this year. The Min •
try of Agriculture is carrying on a Grow Mora Food Campaign. There is a lot 
of pamphleteering but real work is not so much as peraaps oould have been 
done.  So, what should be* done is that these Grow More Food campaigns 
should be organired on sounder basis and there miist be  ̂plan drawn up—a 
shortterm plan und a longterm plan—and effectively implemented and the 
requir.'d machinery reformed in the Centre and in all the provinces:  there
should be very ptrlct supervision over each province and State to see that the 
prijprramn.e is being carried out according to Schedule.

OfiNH&AL BUDOST ll53



[Hhri Rttdhavallabh Vijaivergiya] ^

In the eml I would inerely gay that to go forward we mu»t mobilize the 
natio'i for Jreedon):  nuifit gain the full K\ipport of the natioii. There iu
great dissatisfaction all round and  we are to succeed, if we are to reap the 
fruits of frcicdom, the nation must be mobilizeds  The nation must feel the 
glow uui blessings of freedom and the common man should feel tinthuiastic in 
the budgets and in the freedom of the country. Therefore, we must erganise 
our budget and our finances in such a way that the common man  gots the 
greatest benefit raid the greatest relief possible in matters of laxatiou, and the 
pricve index and the cost of living come down and inflation is checked as oarly 
as possible. .

Mr. Taiaxnul Husain (Bihar:  Mublini): 1 was going to make a complaint
to yoivbefore 1 had begun jny complaint againKt the honourable the Finance 
Minister.  liui since you have very kindiv allowed me to speak 1 think T hrtvl 
better not make that complaint.

Mr. Ohairman: I may point out that the  honourable  member has only 
ten niinutes.

%
Mr. Tajamul Husain: F̂verything wi!l finish in time.  I will not be long. 

1 think 1 will make niy complaint.  My complaint is to you.  1 do not care 
how long it takes but it is for future guidâice and not for the present only.

This Budget belongs to. th« C'oiigress (Tovernmeat:  it belongs to the
('ongress Tarty : it belongs to every honourable member of the Congress Party.
Kvery member of the Congress Party is eq*ually responsible for the Budget. 
1 am not in the C'ongresV; Party.  1 find that more time has been given to the 
members of the Congress l̂‘lrty than to those who are not in their party. Since 
this morning 1 have been trying to catch your eye and I have not been able to. 
Hut I arn grateful that at last ..........

Pandit Tliakur Das Bhargava  (East  Punjab:  General):  Many  other
Jionoural)le members have spoken who are not in the Congress Party.

Mr. Tajamul Husain:  I say that more chances have been given to them
than to those who are not in the Congress Party.

honourable Members:  ]n  proptvtioi» to  their, representation  in  the
House! I

Mr. Tajamul Husain:  Now I will begin my budget speech.
’ ✓

Mr. Chairman: The honourable member has already taken three minutes 
in his introductors' remarks.  He is left with only seven minutes more.

Mr. Tajamul Husain:  There is an universal cry.  What is  that  cry?
The universal cry is to reduce the poor n»an’s burden.  Pjverybody »ays: 
reduce the poor man * burden.  Whether this universal cry is wrong or right 
is not the point now.  The only iwint before us is whether the honourable 
the Finance Minister is going to listen to the universal cry of the poor people 
or not.  1 have not the least doubt that the budget has many good points?
1 sav this in spite of the fact that every member of your party has been 
c.ond( mnin̂ it.  1 say that there are rtuiny good points in the budget.  In fact 
1 am prepared to say* that the budget is a good cme.  But I am not gomg 
to speak on the good points of the budget.  Those points are obvious.  I will 
mention only a few points which in my opinion are bad. I have just now said
that there is a universal cry that the poor man’s burden must be reducea......
rAn honourable Member: ‘̂That is a good point!’*) If the Chairman allows me 
tim • I will melilion all the good points.  A tax on luxuries undoubtedly )S a
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good thing but there are certain things which have been treated as luxurioB 
ttlfho%'h in fact they are not luxuries.  Take the case of sugar.  Sugar is a 
thing wijieh everybody takes and which people cannot help taking.  You are 
really taking u thing which is not a luxury but a necessity. It will affect both, 
jkhe poor and the righ but the rich will not feel the few extra pies which they 
huve to pay for sugar whereas the poor wili be affected by it.

As regards petrol it is now more a necessity in certain matters than a Jjjxury. 
Thj poor man uses the motor transport and if the duty on petrol is going to be 
increased the poor man will be affected. The honourable the Finance Minister 
has proj)osed that as regards petrol used for aviation the tax will not be increased 
but decreased.  Who goes by air?  Not the poor peo}>le but the rich.  So 
you have given benefit to a certain extent to the rich people. 1 would suggest 
that the duty on petrol for aviatbn should be increased and the vTlity 014 petrol 
for byses and transport meant for the poor should be decreased.

As reĵards cloth, as a result of the taxation the price will go up and the 
poor will feel it, though not the rich.

Otlie.’ honourable members have dealt with postcards and letters.  l̂ecause 
this is u j|Bor man’s necessity 1 would also like to say a few words on it.  One 
coiis()lati(m is that letters will in future go by air as it is possible and then take 
the ordinary route.  In the villages and in the interior of the country there 
aie n7̂ air services and so how does this benefit the poor man in the villages. ' 
If a ))oor villager writes ft letter from Delhi to Tundla it cannot go by air.  It 
won’t p) t(\ Cawnpore by air and then back to Tundla. So this is of no benefit 
to the poor at all.  The Finance Minister expects 2*86 crores from this 
increase.  He has given a relief of two crores to the supertaxpayers.  It 
means that he takes money from the poor and gives it to the rich. Therefore 
1 will jût make a few' suggestions. Let there be no increase in postage. Let 
the postcards and letters go as previously by train but increase the postage 
on air mail letters. la this way the poor man will not be affected at all.

As regards the exports which we send outside we have received complaints 
that they are of inferior quality and th# imports are so .expensive that the 
poor man cannot afford to buy them.  So in this way the poor are affwjted.

The Eonoarable Dr* John MattJiai (Minister of Finance):  Sir, I have
no doubt that the House is relieved that this long debate has at last come to 
an encl.  It is a relief which, I confess, 1 share. It has been in many ways 
an interesting, informative and revealing debate, and 1 have greatly benefited 
by this debate.  We are in many ways a new and an untried democracy and 
I thhik a debate like this, covering the whole range of our national adminis
tration, has revealed, if I u)ay say so, all the known characteristics of a yoimg 
democracy.  We liave a great sense of idealism and a keen ambition to realise 
those ideals but we are still somewhat at a loss to understand the problems and 
the precisie difficultî.s with which we are faced. •

[At this 8t̂ge Mr. Depniy Speaker (Shri M. A.nanthaiayanam Ai/ijQfigar)

 ̂ resumed the Chair.]

We are getting increasingly impatient with the earth and all that is In the 
earth.  We would like to find our way to Heaven but we have not as yet 
been able to find it.  For the moment I am speaking both of myself and’ 
of every member of the House—We are ior the moment floundering in apisiee 
not knowing where to locate ourselves.

1 had the rather difficult and unpleasant task of formulating th# budget 
this year.  I wonder IT in recent years there hac been a year when the 
economic and financial ciroumstanoea oi the  country  have ̂ been  more 
difficult to aiiett or io estimate  and to provide for. We have prepared
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 ̂great many imorthodox budgets iu recent years.  May I begin with the 
Budget of  the Budget which was introduced by the last Finance Minister
Of the unreformed Government. That waa a curious budget. That budget was 
framed with tlie main idea of providing intiuences which would counter the in 
j(»vitable deflation which was expected to arise after the war. When war expendi
ture had ceased it was feared widely that there might be a lessening  demand 
for things and therefore it wan necessary to pump more and more mctfiey 
into circulation to stimulate demand.  So the last Finance Member oi* the 
old Government tried to remove all the taxes  which  he  could ' possibly 
eliminate from the tax structure of the country.  But the result was that 
.at that time capital goods were not available and difficulties of one kind or 
smother stood in the way of increasing production and the money which was 
released by the elimination of taxes wâ used for purposes whicli had very 
little to d ) with production.  What happened then was an unhealthy boom 
in the shave market.  That continued almost until August or September 
4946.  Now that date August or September 1946 is a very important date 
constituting a landmark in the recent  financial  history  of  our  country. 
Honourable members will remember that  it  was in August 1946 that the 
great communal massacre occurred in Calcutta and it was about th8l time 
that a sharp reaction was experienced agalnut the lx)om thait %ievilably 
started with the release of more and more money into  circulation  ̂as  the 
result of the budget of 1946. That was accentuated by the further communal 
massacres that took"" place later in the êar.  Then in Februiiry 1947 Ci.me 
thi budget of the Coalition Government, for which Mr. Liaquat Ali Khan 
was responsible.  That budget was framed against an inflationary prospect 
as Sir Archibald Rowland’s budget was framed against a deflationary prospect. 
The Budget of 1947 was based on the assumption that there was far too iruicb 
money in the country, that commodities were going up, the inflationary position 
was worse than ever, the share markets were experiencing an unwliolesome 
f)(X)m and it wag thought ni'cossaiy that the process should be reversed. There
fore new taxes and heavy taxes were imposed, the vtry reverse of the process 
which found expression in tlu‘ Budget of 1946. The budgets of 1946 and 1947 
were both unorthodox budgets, sensatHlnal budgets, and the country has not yet 
recovered from the cumulative effect of two unorthodox budgets.  When  the 
Prime Minister did me the honour of asking me to take charge of the Ministry of 
Finance under the very difFiciilt cfrcumstances which wiere developing in the 
country last October I say to myself, knowing the difficnilties and the compli 
4 m  t̂fttions that had resulted from sensational budgets,  that  as  far 

'  as in me lay I would produce an orthodox,  routine,  straightfor 
w'ard budget.  This unfortunate country has been knocked about for tw.o years 
in many ways. What it needs today is a little rest, a little room for recupera
tion. for convalescence.  .Th‘3 period will not he long, but that  period  is 
essential if the country is to get back its health.  Sir, there is nothing'sensa* 
tional in my budget.  It is a straightfon̂v’ard statement af the country‘s tina»A 
oial position.

We are faced with extraonlinary expenses.  I have been told more than 
once that the Government of India have shown very little inclination tft imŷle 
nient the oftexpressed desire ot‘ the House to effect economy in public ex])eniii 
ture. In fact I think one of the most constant notes which have been struck in 
the course of this debate is tliQt this Government of which on the financial side 
I happen to be the responsible spokesman have shown a callous disrc;iard 
of the anxiety felt by the House and the country in the matter of economy 
in public expenditure.  If the House will be patient with me I should like 
to tell honourable members that as far as the Economy Committee is conoemed 
there is notiung which I said in the budget x>r which T left unsaid in the
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bilciget wiucli provides  iiind ui iouuaution lor the bUBpioiou Liiul wo ai‘o 
not going lu £ake ,tiio mobt serioub aoiice oi tiie rccoiuuitiudiibioiib wiucii iiave 
been made to us tiie jbconoin̂ v̂oiimiitlee.  Tiie reuBou whj i liave ôt 
made îuy deiiuite' provibiou in the i>uâdi ior 194̂ 50 ib that we did muko a 
hypothetical provibioii iu the buuget ox i\̂4b49 but due U) oircumBtanoeta over 
which we had little control that iiyjjoinetical proviĵion could not; be imple> 
men ted.  Ab far as i was conceruea the poBitiou iu which i iound mygelf 
way that the Gommittee had not complotecl itb invebtigation—a tew uiterim 
K̂portB had comti—but the hnal Beport which ib to bet out the' geiierai 
principles and the main conjsiderauons on which the  reconamendations  are 
based ib yet to come.  And these interim iieporib wiiich have come m— 
valuable Beports—are Beports which give the recomniendationb more or less 
in the iorm of summary proposaljs, more or less m tlie lorm ol small cause 
court decisions.  Unless 1 know preciseiy the general coubiderations which 
govern the outlook of this Gommittee it is not possible for me to formulate 
deiinite serviceable conclusions  on  these  recommendations.  Further,•as 
Miuibter of Finance 1 am primarily respensible for seeing that every possible 
moabure of economy ib adopted.  But 1 have got to consult other Ministries 
with reference to wliom these recommendations liave been made, and if 1 am 
not in possession of the general considerations on which thê recommendationB 
aro bubod, however anxious I might be to introduce economy it would not be 
[jobsible for me to maintain my stand in the necessary discusBions that ariM 
between my Ministry and the other Ministries.  1 found myself therefore 
in this position that however anxious 1 was for economy, however anxious 
my Government was for economy, 1 was not in a position to put ha the budget 
a hf?uro which i would be able exactly to implement.  Bather than put a 
hypothetical figure I said to myself 1 wbuld take the Houbo into my conlidenoe 
and say 1 am nob in a position to do it but 1 give my solemn assurance to the 
HouBe that whatever recommendations are made by the Economy Gommittee 
wouki be recommendations which would receive my most earnest attention.

Shri T. A. Ramalingam Ohettiar (Madras: General): The whole of the
gap that exists need not be covered.  Something may be left over' for the 
economies that are likely to be eli'eoted  by  implementing  those rccom 
mendationfii

The Honourable Br, John Mattbai:  That does not improve the position
as 1 have set out.  The real point to which i would like to invite the attention 
of the House is this.  Honourable members in the course of their bpoeches 
have more than once referred to this fact.  The items of expenditui*e under 
which substantial economies can be effected are" not the items of expenditure 
covered by the reference to the Economy Gommittee.  There is for example 
niiv defence expenditure. There.is our expenditure on food subsidies. There
is our expenditure on the relief and‘the rehabilitation of displaced persons.
1 for one would venture to prophesy that at any rate a very subbtantial part 
of these special temporary expenses could probably be elimhaated before the 
Tear 1̂ 1̂950 is out if for example the He. 85 or 40 crores which represents in 
the budget of 194960 the excess ol! the defence expenditure due to special 
developments  such as Kashmir—if a substantial part of tjiat—could be 
eliininnted.  If developments take place iu Kashmir ns we anticip»te, if as 
the Result of exercising a little more pressure on the procurement policy of 
the Provincial Governments, if as n result of improving our production schemes 
aimed at immediate production of food, if as a result of a fall in the level of 
international prices of foodgrains, if̂the monsoon is goin̂? to be a little less 
unkind to 6s in the coming year than it Ijas been in the pasf< few yeuiB.  It is 
quite fK)Ssible that under tiie expenditure on food subsidies we might be able 
to make a subBtantial reduction.  As regards the work on dispUûd persons
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wtJ are trying as BCX)ii uti posBible to truiittforui thii work done in that Ministry 
Irom relief to reliabilitatiou,  if tiiat transformation taktb piuco—part of it 
is completed—then Che expenditure, once it gets transfonned from relief to 
rehabilitation, will cease to be revenue expenditure and will become capital 
expenditure and in the revenue budget  tiiertjfore  there  might  be  some 
ŝubstantial relief.  As far as i am ooncsemed if .l happetli lo be in charge of 
this Ministry this time next year my anxiety would bt.  dnrnî  the  twelve 
months betvveeu now and then to strengthen the forces which are likely to ̂ive 
me economies in these three substantial sphcreis  of  expuiiditure.  11 inul 
happens—it î a dangerous thing for a  l̂'mance Mmister  to forecast—but 
subject to this qualiliQation  that no  untoward  developments occur, if fur 
eâ mpie we are not faced with another war yituutioii, if we are not going to 
be, faced with another general  international • economic  depression 1 would 
vAture to make this forucust that when the time comes for this House to 
consider the budget for 195051 our linances w’ould be definitely more com
fortable than they  today.  Well, if we Kre so favoured, if it huppeus that 
the budget shows a substantial surplus next year as 1 hope it niay, then it is 
possible for , us to use that in two du’ections both of which  are  directions 
which the House favours, we mîbt be able to provide for substantial tax itjiief 
on the one hand and we might be abk to contribute much more than we ha\ e
done since we assumed office for the deveioprnent of those essential nation
building activities on which honourable members luwe set their heart and on 
which Government is as keen as any Honourable iViember in this House.  I 
hope, Sir, things will develop as we anticipate.  If they, do, tlien 1 venture 
to thiuk that the year through which •sve ai t going lo pass in the next tw elve 
months will probably prove the most critical period ’.i our linancial history 
since the country became independent.

A great deal has been said in the course of the debate on the problem of
4nfiation.  Inflation, as the House recognists, is a  question of the supply of
mor)ey’oii the oucvside and gootis aiul services <̂ii the oiJier.  I thiuk several 
honourable members expressed the fear that not enough has l)een done in the 
way of drawing juvay super alHnulfuii siipply of money from circulation. 1 
would like to tell the House quite briefly v4iat, in n»y opniiou, is the present 
money position in the country fium llit  point of view of inflation.  If you 
think that the quantity of money which is operating irro\ir ecoiiomici system 
today is to be measured exactly by the amount of curn Ticy notc'S in circulation 
and the amount of bank deposits you will bti very  much niistaken.  That 
gives you no indication of the  ef¥t'otive money supf)ly of the country today 
because, reonember, a good deal of this money that i;̂ iej)resented by the figures 
of money circulation and bank deposits has gone utnderground, m  dormant, 
is not in circulation.  There is a goot̂ deal of that money  which has been 
hoarded because it has passed into the hands of [>to]>le who are not used to 
investment and* therefore, for effective pnrposts thut nioTu*y docs not function. 
There is a very considerable part of that monty wdiich is locked up as NNorking 
capital in larger quantities of stocks thaji before because the whole process 
of distribution and transport is now' slow'er than it used to b(* befoie tlu war, 
in other words, what 1 am trying to point out is that the pace at uhich money 
turns over is very mueh less tln*n it used to bt before.  Therefore, m̂ first 
proposition is that the amount of superfluous money in the* country ip much 

less than we are apt to imagine.

KTow I comêto my ̂second proposition \vhirh is this.  What jnoney there 
k in circulation, relatively little of it is  going into the investment market 
becHUtift when it oomes to industrial investment the whole trend of opinion 

investorfi for some time has been that induBtrial investment is a matter
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which is attended with special and serious risks.  So money avoids the 
industrial investment market.  On the other hand  that  money  is being 
drained off iu increasing quantities into investments in purchase and sale of 
readily Inarketable commodities  which  involves  no ̂ risks.  When  that 
happens, the inevitable result is that all these consumers goods, the prices of 
which determine our cost of living, are going to be in demand much more. 
Tliat is the position that we ai*e seeing tbday.  On the one hand you have 
got a sliurp rise iu prices of consumers goods, and a large amount of surplus 
money is floating about.  On the other hand, there is  extreme  Btri»gency 
of money in the money market.  That is the kind of conundrum with'which 
we are faced, and J tell the House with every sense of responsibility ,that the 
real problem before us—if we are convinced that production is the iinal answer 
to the problem of inflation—the real problejxi before us is to reverse this 
jprocess and graduaiiy divert the money frdm the market for consumers goods 
back into the investment market.  If there is any general principle behind 
by .budget, it is that,  i feel there is no other solution for the problem of 
inflation except  increased production and unless you can divert this money 
in increasing quantities buck into the inve.stment market, you are not going 
to find a solution for it.

As the result of the partition, this country’s economy has suffered much 
more grievously than many of us have yet begun to appreciate.  There is 
lardly ai\ aspect of the economy of our country on which. partition • has not 
•e.icted directly and adversely.  Take for example the question of transport. 
My honourjible colleague the Minister for Transport will tell you more than 
50 [)er cent, of the troubles of our railway transport is due to partition.  My 
honourable friend the Minister for Commerce will tell you the whole trade 
structure of the country has been disorganised as the result of partition.  My 
honourable colleague the Minister for Food will tell you  that if our food 
position has been so acute as it is todaj it is due in a very large measure to 
tlie partition. And as Minister for Finance I know that if our foreign exchange 
position today is so difficult it in to a very large extent due to partition.  If 
our Defence expenditure is so high todayJt is due to a large extent to partition.
If i have met large bills on account of prepartition liabilities, w’hat is it again 
but partition?  What the House has got to realise is this, that as a rfcult 
of the various circumstances that started  occurring from August 1946, the 
‘country has got into a position todiiy where its economic structure has beer 
most seriously damaged.  The result of the damage that has occurred to oui 
economi?' structure is that the wheels of production now have come almost 
to a staiKlstill.  1 feel today, both as Minist̂ r̂ of Finance and as a student 
of economics, that the most urgent problem before me is bo set the iSrheels of 
production moving again.  T am not interested today in w’hat the future 
orgiuiisnlion of our economic so(;iety is going to be —that problem will arise 
in the fmure, there will he enough time to consider it.  T(>day I am concerned 
with thi*! prv/oltii.i: htre is this whole economic machinery of ours going to 
pieces; T want to piece them together and make the wheels of our economic 
machinery move again.

Thar is the great problem before us and that brings ns to this question 
that we lire nil agitated about and t̂o which we are giving, in my o])inion, more 
thought and  than the probltm at prĉsent deserves.  An* we going to
nationalise our industries, or are w'e going to leave our industrief̂ to private 
enterprise?  My answer to the qiiestion is this.  So stagnant today is th«* 
ŵhole oi o\ir eoncomie system that we need  all the resources which are 
av.n'lablf hi the country, wliether public or private; all the resources which 
we can muster in the country we need every bit of them for making the 
productive system of the c»ountry function again in the way it or̂bt to
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III framing this Budget, I have felt that one thing that is necossary is that 
those who are prepared to considor hivestment in indiiRtrial ooncems; thoBe who 
are prepared to devote their energy and ability to organising industies in the capa
city of entrepreneurs, both these groups of people have got to be give.n a sense 
of assurance and certainly about the immediate future.  Without that wense. of 
cerCainty, neither of these classes can be brought baclv ini.o work in the way in 
which they ought to be.  Whether we are going to keep it there after ten years 
or not, that is a question with wliich  we are not conccmed for the moment. 
What we are concerned with today is that these two cln̂ses of people, the on  
terprisers and the investors, inuRt be made to come bad; into the field where 
their Bervices are so urgently required.  If the State’s resources—'resourc.es of 
finance and personnel—are adequate, the SInte will certainly take, up industries 
and do Hs part in this business of drveloping production, but the State's resour
ces are limited and therefore everĵ available resource in this country must be 
mustered if this country is to be saved from economic stagnation. That, Sir, is 
the basis of my Budget.

I have given very little by way of encouragement to investors and enter
prisers. What I have done is to give tangible evidence of Government's desire 
to assure them as regards the immediate future that if they put their ability in
to this business of production, if they put their money into this business of pro
duction, Government will seo to ii that their interests are legitimately safeguard
ed and I think every community, every section, of the country which plays 
its part in the developmetit of the country’s e,conomic activity has a right to that 
assurance, and I do not apologise to anyl)0C' V for giving tliis little tangible proof 
of the assurance that they need and need ̂  badly, On thnt point, therefore, I am 
fairly confident that there is no criticism that c;ui be urge'd against me which I 
cannot meet with reason. (An Honourable Member:  What about the capital
gains tax?*’) I am coming to that. I am coming to a number of other things. Now 
having said that, Sir, I want to echo nn̂ endorse' wluit Mr. Ilomi Modi aid this 
monyng. I have framed this Budget, put it forward before the country, deliber
ately as a challenge to the business community of the coimtry. It is a Budget 
which calls upon them to rise to a great and unportant o( (*asion.  If they do not 
do so, I think they will be held guilty of a serious lapse at the bar of public opin
ion in the country.'' We have gone as far as we eould in the very difficult finan
cial circumstances in which we are placed.  We have gone as far aB we could 
to give them that assurance for which they have been asking.̂ They have been 
complaining that what stands in the way of production is loss of confidence. We 
have given them this assurance and if this assiirane>e does not give them the 
confidence, that they have asked for, there mu>?t be something fundancientaljy 
wrong with the business community as a whole.

Maulana Basrat Mohani: Yon justify it in giving this Jissurance.

The Honourable Dr. John Matthai: Now, I come to the various tax pmposals
which have been the subject of criticism in (he House.  With regard to the 
capital gains tax, the point was made—and it is quite an effective point that 
with all this liberalisation that we have made in the depreciation allowances, 
there is just a possibility of these allowances being abused for the purpose of 
sales of depreciated machinery at higher values and the ^̂xcesB value escaping 
liability to taxation.  That is a point M’hich I have seriously under considera
tion and T am hoping at an early date to place legislative proposals before th<>r 
House which will provide suffioieut safeguardB against that abuse.
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Now, I come to the question of post cards.  In fact, I find that of all the pro
posals embodied in my Budget, that  tĥpropoeal which seems to have attr
acted the most interested attention. I wô  like to place  a few plain, 
straightforward facte before the Housf‘ and afik tlie Hi)u»6 to judge tJuise facts 
for what they are worth. Fii*st of nil. my honourable collea|?ue th© Ministn* for 
Communioations hâ given me a statistical statement which lêives me at any 
rate in no doubt art ,re.gardB the fact thnt the existing c o«t of production of post 
cardp—the manufactnro of the cards and the handling of the cards— exactiy 
8.2 pies,,BO that even if there was no qiR̂stion of tran'̂poriing these by air the 
very faot that the cost is 8.2 jnes jtrov irles, a prima farw ji:«tiftcation ’ for the 
proposal to which the House has raised such very strong r>hjoctions.  Sir, in 
many wwys our sister Dominion hâ act us an example in economic matters. 
They still have a chnrgo of 9 pies for their post cards. The Rouse will remem
ber that for about fifteen ycmrs on end, until Febniary 1046, v ur post cards were 
priced 9 pies.  If you t ke the rates for post cards in other countries such as 
the U.K. making the fullest possible allowance in the difference iu levels of na
tional income, 9 pies is as low a figure as you can strike.. (SM H. F. Kamath:) 
**Not in India, Sir'*) I am not for a moment suggesthig that the House must 
necessarily come to a conclusion on thê ê figures, but I do stibrrut to the House 
that these figures constitute at least a prima facie justification for the proposal 
that has been put forward.  < "

Babu Bamnarayan Singh (Bihar: General): No.

Pandit Srday Nath Kmi*ru (U.P.: General): You did not give that justifi
cation in your Budget speech.

% I
The Honourable Dr. John Mattibai: Well, I was looking forward to m gen

eral discussion of  the . Budget,  a  geneml  discussion which  has given 
me precisely the opportunity that I wanted for explaining matters in which
the Ho.\ise is interested.

There is another point which I ̂ ̂ould like t̂ place before the House. I did 
a certain amount of statistical calculations myself, and I took the total of post 
cards which were delivered in the com nr of the Inst, latest year for which I have 
figures.  Thmfl, I took the proportion of tho literate population of the country.
I divided one by the other and then multiplied it by 3 pies and then tĥfigure"* 
thair I got was an average extra ( xiKuditure of exactlĵ  annas a year. Now 
that is divided by the literate population, but supposing I divide it by the whole 
po]'inlfition oi a substantial proportion of the population including tho illiterates, 
it would be considerable less than HI an Mas. I put these facts before the House 
and honourable members will no doul)t turn thesv* facts over in their mind.

I come to this question of the excise duty on coarse cloth. The House will 
accept my aŝ.urnnce that it was with the greatest difiideneL* that I finally de
cided to recoimnend the duty on coarse and medium cloth to the Goverrnncnt,
I had varfous reasons in rny mind for m iking this proposals, .however reluctant 
I was ffi face the proposal. The loss of the salt duty has undoubtedly been a 
strain on  r veiuu: To rny mind, it  quite o*it of the question to
brinp back the saU duty.  Ap̂rt Aom' rvcrything else, it has a symbolic 
ficane * which we of this n̂nicrotion ean’iot afford to ignore.  But I do think 
from Mn economic point of view, there tb mon? fo be Said, if the principle of a?i 
ox(fis( duty pn an article of unlvPT’sal consumption is accepted, an excise duty 
on floth than an excise duty on salt.  T will tell you what the reason is. It 
is not an original reason, because, the abolition of salt duty was decided up on 
two years ago when I had the honour of filling the post of Finance Member in
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the Intorim Gove mmerit.  I carno iSS that decision aftier a great deal of waver
ing in my mind.  Mahatma Gandhi did me the honour of asking me to meet 
him and I had Mevoral lon‘̂ disoussionH with him.  Although on purely economic 
grounds I was \'‘ry reluotaat to accept the proposal for the abolition of the 
duty, T can still remember looking back over these two years, ultimately I de
cided that lie v\a:; riglit and I whs wroig and I accepted the proposal. When I 
[)la(*ed my proposal before the Cabinet for ncceptance by the Government, I 
litul no kind of iiientnl ̂eseâvation.

The difference between the excise duty on cloth and the exoise.duty on 
salt is thiM. However wealthy you might be, however  large your financial 
resources may be, or your purohnsini,̂ power may be, you do not consume more 
than a limited quantity of salt fixed by your physical requirements. But if you 
hnd an increaeing amount of purchasing power available, you can buy more 
clotli.  In other words, salt stands pniotieally on the same footing as air anci 
water.  Tt is one of thr essential things of life, on which to levy a tax, I think 
goes counter to the principles of humanity on which any modren (State ifl based. 
May 1 give the House this somewhat inteiosting fact—at any rate, it ii.terested 
me when I wns considering this matter. Tf you take the excise duty at the rate 
we have proposed, on coarse and medium cloth; a quart.er anna per yard, the 
average incidence of it per year is less than half the average, incidence per 
head of the salt duty.  T ask the House to consider with me, if you are pre 
pajed to allow that there is justifimtion for an excise dul̂ on an article of 
universal consumption, whether thoie is not a prima facie case for consider
ing this. , ,

T had also another idea in my mind when I was examining this proposal; 
I referred to it in my budget speech.  The handloom industry in this couutry 
if the premier cot/tage iriduRtry and .1 for one believe tliat whatever kind of 
economic organisation may ultimately arise in this country, cottage  indus
try must fill Jin import̂fvnt place, and typical of the cottage industries of the 
country i? the handloonj industry.  The handloom industry had a privileged 
position during the war.  Now, mill production is increasing,  imports are 
coming in, in increasing quantities into the country. A time will soon come when 
the handloom industry in the country will be faced with a crisisT If you are 
at all interested in safeguarding the position of the industry in the country’s 
e(5f»Moni.y, 1 n̂ifrgest that It would not be possible for you to give any assistance 
apart fiv.m the device of an excise duty. I was the Chairman of the Indian 
Tariff Board of 19B2 which went into the question of th(? Cotton Textile Indus
try' and tlilri q\Kstion wns rais* d̂ before me over and over again in every 
part of the country that T visited.  The. handloom industry wa« suffering 
from actui: competition from the mill industry and T was asked over and over 
acain *‘what are you going to do about it.” I thoufrht at that time of an 
exfiae duty. But, a foreign Government was then ruling the country and an 
excise duty levied by thnt Govemmf'nt had odious associations which made it 
ipiite imposfiible for me to consider it then.  Today, the position i6 entirely 
flili’erent.  That kind of sentimental  consideration that prevented me from 
C'V}imining an f‘X(‘ise duty as a means of safeguarding the interests of the hand 
lov>m indu!̂ti*v is nn( presc'nt today.  Before honourable members make up 
i\vAr minds for t̂iemselves, T would ask them to look at this questix)n from 
both these points *of views.

Shri T* A. Ramallngam Ohettiax: Do you think that the propoeal for an excise 
duty 6\\ cloth is really going to help the' handloom industry, to pat that indus
try on its legs?
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Itia Honouîble Dr. Thetiie questiou of detail, 1 suggest̂ xnâ.
bti held over till the debate on  the Finance Bill.

There hab been a oritical reltircace to the increase in  the ezoise duty on BUgar.
We are following the 5>urn© prnicipui there.  The excise duty does not apply 
to gur; itMoes not apply to khandtiari sugar; it applies only to mil] made sugai*. 
In fttct, throughout ffce whole struct me ol our excise duty, this principle will 
be borne in raind, that is to say, li’ it is possible by uK̂ans of this to give Bouie 
of the much needed assîtanoe tlicxt liie handloom industry requiies, it will be 
given in this way.

With regard to excise duties generally, a suggeŝon that I would place res  
puotiully before the House is this.  We are in lor a time when, whatever rates 
of duty you adopt with regard to Incometax whatever rates of duty you  adopt
with regard to c\istomtj duty, these two sources ol revenue woulu begin to
decline. We are a democratic society trying to function as aii iiitlependent 
Government. Honourable members know us well as 1 do that while democracy 
is a priceless blessing, it is a very expensive blessing. The more democratic our 
society becomes, the more it. becomes a positive organ of yociai unci economic 
development» the more you will find the financing of it is going to. sta’ain your 
reîources.  1 have not the slightest doubt in my mind that, if not tôay, at 
some time in the near future, you would be seriously faced with the question of 
accepting excise duties as an inevitable source of revenue for financing the 
fundamental functions of a democratic Government.

A great deal of reference has been made to the question of provincial taxation.
1 am aware of the problem that has been created by the conflict and overlapping 
which have arisen in the matter of taxation as between the Centre and the Pro
vinces. 1 entbrely agree with the view expressed by honouiable members that 
it was time, in the country's interests, in the interests of India as a whole, that 
this problem was handled and a solution found for it. 1 will tell the House quite 
brietly how' 1 am going to face this problem.  There are two ways in which you 
can find a solution for it.  You ban bring about a convention by agreement 
between tJie Centre and the Provinces, and among the Provinces themselves. 
By agreement, a convention can be created by which this overlapping and con 
fiict̂nay be reduced to a minimum.  I held a conference of provincial Finance 
Ministers a few months ago and one of the questions that we discussed at that 
conference wa» how to eliminate this element ol conflict and overlapping from 
on̂, at any rate, of the tuxes levied by the provnicial Governments, namely, the 
sales tax. There was very considerable agreement on major points by the various 
provincial Governments, but ultimately, it was not possible for us to reach 
tt clearcut'̂final decision on that point.  By exploring the possibilties of agree
ment between  and the Provinces, it may be possible to reach a solution. 
Failing a solution on these hnes, then, it seems to me we have got to consider in 
connection with the financial proposals to be put into the Constitution whether 
we cannot devise a formula which would enable us to eliminate this conflict and 
overlap̂ng in the matter of taxatioiji by the Centre and the Provinces.  There 
was a certain amount of  reference to what is called the  Capital Deficit 
in the budget.  It is perfectly true there is a capital deficit shown m the bud
get statement of roughly about 184 crores.  Now 1 could have avoided that 
deticit altogetlier if I had said in my budget speech that instead of estimating 
85 ciores as my market borrowing, I could have put my estimate at 160 or 200. 
But 1 decided to be realistic.  1 decided that in the circumstances in which I 
found myself it was necessary that my estimate should bear a fairly close rela
tion to facts.  There is another way in which 1 could have avoided this and 
that id hy telling both the Dciiurtments in the Central Government and Provin
cial Governmeuts 'Nothing doiî in the way of capital loans for next year/ Now

g^ b l bu gbt 1163



[Dr. Johu Mattliai] '

a crifiuisiii has been iriude that wliilo you are trying to balance your revenue 
gadget, here is this enormous gap in your capital budget which is going to create 
inflation and all sorts of JiiJieuliies. Jn lact it has been nuggosted that this 
capital deficit is so seriouB afeature of this budget iha! it deprivtŝit  of  all 
right to contihloration.  Mr. Deputy Speaker, I don't know if you oonsider 
‘nonsense’ an unparhanaentary expression.

Mr. Deputy Speaker: Not if it is uttered by a FinĴnĉ Minister.

Tile Honourable Dr, Jolm M&itliai:  Muy I say, I have seldom listened to 
Buch nonsense as haR been npoken on this subject.' This deficit of 184 crores 
is being met out of our balances.  Now we have got sufficient balanoea out of 
which to finance this deticit.  l:;ven after allowing ior this deficit, at the ead 
of 19495U we will have roughly about 58 to GO crores.  In prewar yeare, if 
you take tĥ last prewar year, our cash btilanct' was somewhat about 18 cforeg 
If you make due allowance for the in(;rease in our budget since then, about 58 
or 60 crores is the equivalent of our prewar ijornial cash bakince. Of course if 
it happened that during 191950 I am unable to raise the amomit of loans in the 
niuj’ket. that I expect and if demands of the provinces and the Central Govern 
mezit of capital expenditure go on rising, it is of course possible that I may 
find myftelt in a.difficult position but we have got to take risks. Life and parti 
(5ularly the life of a Finance Minister is a gamble.

Now I will conclude on the note on which 1 started that 1 feel barring un
toward, unexpected developments, that if we are able to see our way through 
1949̂50—a very critical year in many ways, a period so to speak marked by it 
precarious financial balance, if we ai'e able to see our way through that, then I 
think we shall have broken for some years to come the back of our financial 
problem. I personally take the view  T said in the budget that our financial 
futnro is hopefni. I believe that tlure are bright days before us. I believe also 
that these bright days will come sooner than many of ue think. If 1 may say 
,B0, Mr. Dnjputy Speaker, Providence has been good to tliis country through all 
the ups and downs of the centuries and if there is one thing of which i am more 
confident tlmn any other, It is that God’s Mercy'will not forsake us in this 
hour of transitioir. and trial.
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ESSENTIAL SEBVJCES (PREVENTION OF STRIKES) BILL

The Honourable Shri Jawahiurlal Nebru (Prime Minister and Leader of the
Houfie): Sir, my colleague the Horne Miiiister was to have moved for the House 
to take into considercftion a Bill to provide for the prevention of strikes in ĉ ain 
essential services.  He has asked me to express his regret for liis absence on 
tliis occasion because he had to go out of Delhi on an important engagement. 
He hap asked me further to read out to the House a certain statement which 
he would have read himself if he had been present. This is the statement:

I beg l̂ave of the House to withdraw the Easehtial Services (Prevention of B&ikes) Bill. 
In afiking for this leave, I should like to explain that when the qireBtion of introduoing a meaoure 
declaring oertajn atrUces illegal waa firpt considered th5 Railway and Communications Ministries 
who were threatened with strikes in tlieir roepeotive departmonts, felt that a Bill prohibiting 
Btîttea in these two esaential undortakinga waa neoesfjary to deal with the situation.  Suosequently 

iipproved in that tho All India Kail'̂vayT):lon’8 Federation dooided tigainst a strike and 
the problem was of dealing with strikes  sponsored by Unionfl which did not obey the Federa
tion's mandate and the threatened postal strike.  It was then considered that it would suiBoe 
to have a mere enabling measure with somewhat wider scope so  to cover certain other essen
tial undertakings in which »trikos or threats to strike had beoome a matter of frequent ocourrenoe 
to the detrimeot of the morale and mlorests of tlio goujoral community.  Now the poaition has 
lUr̂ er improved in that the strike throat is at present odnfined only to certain Railway* tha 
XJnionQ of whose employees are olominated by the Oammunists.
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But ail againdt that improvomoat mumt ba set the grave deterioration whicn haa ooouitea 
aa a result of reoent events in Caloutta and elaewhere. I am sure the House realises, in the light 
the statement made by the honourable the Prime Minister the other day, the full import of 
incidents and appreciates that the problem m not confined only to possible strikes by certain 

dissident Railway Unions, but is one of law and order generally, involving, as it does, a violeni 
and brutal challenge to the State. This situation has to be carefully considered and suitable 
measures devised to meet it. We propose to do this and, if neoessary, to approach the Bouse 
again for such directions and powers as may be deemed necessary'*.

May I, Sir, add a few words of my own. This statement which I have 
oui5 on behalf of the Home Miniater, I need hardly add, is a statement with the 
full concurrence of Government.  There have b!̂n a number of criticisms in 
regard to the proposed Bill that it proceeds on certain wrong assumptions and 
it has been stated by some people that the Government was trying to aim a bl(/w 
at the Trade Union Organizations or their general right to strike. Government 
have no such intention.  That we have repeatedly declared.  Fortunately in 
the present instance, there is no  organized or what might be called rugular 
strike envibaged. And the situatioa has changed for the better, and to some ex
tent in anotlier dii*ection, for the worse. We have to deal with a situation now 
which is not a strike situation at all, but something entirely different. I do not 
know exactly how it might develop. But from statements made, sometimes pub 
liel/ and sometimes otherwise—and we  have a considerable record of these 
statf̂ monts—it seems clear, as I indicated the other day, that certain groups 
Bre bent, not so much on a strike, but on creating disorder and chaos and indulg
ing in acts of sabotage. The other day I reminded the House of the inoidente 
that happened in Calcutta. These iticidents were bad in themselves. They were 
brutal in the extreme. But what was even worse I think, was not unfortunate 
fact of some persons being killed—thut is bad enough—̂but the fact that some 
people of our country should be brutal and mad enough to think of such acts 
and indulge in them. Unfortunately, that kind of atmosphere has been deliberate* 
ly encouraged by some groups cf people in the country. I am quite sure that tJhe 
vast majority of people and workers are not affected by it and strongly disapprove 
of it. I should like, therefore, to make it perfectly clear that we do distinguish 
d̂itinitel.y between these groups who are bent on these antisocial activities and 
the large majority of workers or employees—employees of government or other 
employees—̂in the <5ountry. We have to meet therefore, this position created by 
certain antisocial elements in the country. That is not a labour situation. That 
is not a strike situation. That ia an̂ entirely different situation. Unfortunately, 
even a small number of misguided or malevolently inclined individuals can cause 
trouble.  Therefore one has to take care, and we propose to take every precau
tion and proper care.  Bû in domg so, I should like not onlj this um, buf 
the country at large to realise the nature of the problem that we liave to face. 
TETai is problem again, not of labour as a whole, or of strikes—those are separate 
ithlngs which can be dealt with in their proper context—but the problem of cer 
*tain groups who are out, not for the economic benefits of labour, not for the 
norm̂ labour or tr&de union activities, but to create certain chaotio conditions 
out of which perhaps they would...............

ICaulaaa Kasrat Motaai (U. P.: Muslim): What is the use of tM« ex-parte
judgment?

Mr. Deputy Speaker: Order, order. No interruption please,

ICaHlana Ra8ra.t Moliani; I suggest thin aq ex parte jiidgment. Where is the 
vse of it? ♦

Hr. Deputy Speaker: The honourable member will kindly not bterrupt hf r̂ 

after.



Th« Honourable Shri Jawialurlal Nehru: It is noi quite clear what the hoD- 
ourable member mieant bj ex̂part§ judgment. Eâparte to whom or what? I 
should like to make it clear that, whether it is ex-parte or not, it is the judg
ment of the Prime Minister and the Cyovernment of thie country, and so long an 
this government lasts it is going to act according to that judgment.  1 do not 
know if the honourable membtoi belongs to that other party which apparently 
he thinks is not represented here, except by himself.  1 think that matter must 
be made clear.  If any member tells you that this is an ex̂parie judgment, 
•what exactly does he mean? When 1 am talking of certain antiBOcial elcn̂ents 
in this (‘ountry, elements which have comniitied rnarda’, dacoity, arson, loot, 
and the most horxible crimes, elements which the other day in Cnlcutta threw 
two persojia into a blazing furnace—1 think it is horrible......

Maulaaa Hasrat Hohani: The Connnnnlst Party has denied the thing. They 
are not responsible for it.

The Ho&oiurable Sbii Jawaharlal Nehru: I do not know if the honourable 
member here represents the  Communist party or not.  That I would like 
know froni him.'

ICaulana Haorat Kohani: I appreciate the communist principles, but I do 
not belong to that party. fetL’iT

The Honottrabto Shri JawabarlaT̂Sehra/w I make H perfectly clear that 
1 am not discussing any eooilomic or political/or other principles here at the 
present moment.  So far as this government is concerned y we. have tried to 
give the largest latitude to exprewion of viewB. even though those/̂ĵs may, 
according to some of us, be wrong .views.  But we are dealing witlŷsitûtion, 
not of expression of any views, but with a situation when violent nets,/danger
ous ftots, subversive acts, t\re  committed.  These have nothing to do with 
views as such. / 1 ^̂ t̂ the House and the country to realise that, bccaûe if 
t̂iift government or̂ ny government accepts rnader the guise of expression of 
views, violent activities, then that governmenitor the structure behind tiat gov
ernment cannot last.  That is obvious.  Are we committed to/peaceful activi
ties in this country or to violently subversive activities'? That is the point ̂at/ 
issue.  I submit that no government can admit violent activities, violently 
subversive activities—and Î se the words  together Iî.̂ aot mean  even 
theoretically subversive activities, but violently subversivc/actavites, no govern V 
ment can possibly tolerate them.  Apart from that, I suggest to the Houŝto 
consider that the type of activities that we have had to face, that is/eveD 
ttrJofse than what might be called violently subvereive activities, an.open rebellioD 
of peoplaAnth armĵ otherwise, becoming violent facing an army or thiî of 
that kina. Suclya thing the Government oan meet. But infinitely worse is the t 
person ŵho comes anĉstabs you in the back.  Think of persons being hurled 
into a blazijig furnace. l/can imagine nothing more despicable tlian that.

And the House will remember that T did̂ ot u?e the wordĴlCommunist” or 
“Communism**. Jt is the honourable member who used thêord (Shri H. V.  ̂
Karnath : “It just fitted him”) I state that whoever indulges in/such activities 
will have, to be suppressed and stopped by government, whoever he “may be,/ 
Therêare in the country people, a number of small groups, small in numbers, 
comcyasflooiated with thĵ ômmunist Party and some not associated v.ith the 
Communist Party—̂it iariminaterial what poiitical creed they profess.  But if am  ̂
p̂rt of their creed, as part)of their activities they indulge in this type of violent
ly subversive activities, then we havyto deal with that sitiiation, and I should 
like to aî al to labour in this/counwy.  There m»3y>Mfeihly be differences  • 
opii\ion in regmrd to labour matters between mfimberâ this Hmjse or between  ̂
the Government and the representatives of labour occasionally.  But one/tbin|:
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I gfaaJi beg this House and labour generally, to realise, and that is this:/ This 
gOYernmeDt as a whole is bent on not only improving the general conditijĝf/ 
 ̂labour—that is rt»tber a weak way of putting it—but of giving its rightfuypluce 
to labour in the governance of the country. Even if there are differences ofjopinion 
wHh regard to that, I do submit that there should be no difference of opinioy 
even between persons who have different approaches to these other rnattf'rî 
tHere should bjTîdifference of opinion when we have io deal with a kirid of situ
ation that, tiySoine extent, is facing us today.

1 do not wish the House or the country/to imagine that we are frightened of 
the situation.  We shall deal with it adequatelŷ we. are quite confident. But 
it is not the extent or the danger of the| situatioĵAKat rather difitresses Bpe, but 
Hhe nature of the situation, that there should b̂ ^me persons in our c(»untry who 
are ao entirely inisdirected or wrongly inclined as to/think in s.uch t«rm̂ ^̂ he 
types of slogans that are used, they are murderous slogans, and the types of 
actiTities that are seen in various parts.  Who «re behind them, what group or 
party, or what individual, that is another matter which we shall consider at length 
and have enquiries made.  The fact is that there are groups of IndividuuJs who 
do these things and that they deliberately indulge in acts of sabotage which are 
not only dangerous for the community but may result in grave disorder in a large 
number of the Provinces, quite apart from the economic aspect.  That is a 
point on which there should be no two opinions—whether labour or those occu
pied in other activities in the country.  It is because we did not wish the issue 
g  to be confused that the Government decided not to proceed  with

this Bill, which really had been thought of in different circumbtanoes. 
Therefore/ on behalf of the Home Minister, I beg leave of the House not to 
pfTooeed further with this BiU.

Hr. Deputy Speaker: The question is: ,

**Thmt leavo be granted to withdraw the Bill to provide for the Prevention of Strikes 
in fmimm enential servioes**.
The motion was adopted.

Th0 Assembly then adjourned UU Quarter io Eleven of the Clock on Mon-̂ 
dm̂ the 7th March, 1949.
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